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ISCUSSION ON PARLIAMENTARY
DEMOCRACY

SHRI E. BALANANDAN (Kerala):
Sir, Thank you for allowing me to raise a
discussion on the working of our
Parliamentary democracy in the last fiftx
years. Today, while we celebrate the 50

Anniversary of Independence, we are,
engaged in a debate about the working of

the Parliamentary system in the country.
Hon. Members in the august House
utilise this opportunity provided through
this Special Session to make an objective
analysis of the gains that we have made
and the drawbacks that have to be

Govercome to enable us to work out a
orrect perspective. Keeping this in view,
am trying to make a humble attempt by
resenting my views to contribute to the
Jebate. Considering the time constraint I
.hall be very brief. This is a solemn
occasion to remember ne immense
sacrifices made by countless people
belonging to different streams of national
movement in the cause of
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freedom. Valiant fighters have laid down
their lives and we also record the
sufferings that thousands of people had to
undergo to liberate their motherland
from foreign yoke, braving brutal
violence and military bullets. Thousands
upon thousands went to jail and made
tremendous sacrifices. It is through this
struggle and sacrifice that the country
attained freedom. While various streams
combined together to make the national
movement a success, the role played by
Mahatma Gandhi, the Father of the
Nation, in our national movement, needs a
special mention I; is Mahatma Gandhi who
mobilised millions of people
throughout the country and rallied them in
the struggle for freedom. Though there are
several limitations, the Constitutions
framed by the elder statesmen of our
country, has stood the test of time. This is
not to deny the fact that it has at times been
subjected to severe strain. I do not feel it
necessary to mention about the working
of the Constitution or amendments
made during the period. However, the
important among these are, the 42nd
Amendment on  socialism, secularism
and unity and integrity of the nation and the
44th Amendment omitting the  right to
property from the Fundamental Rights.
A note prepared by the Lok Sabha
Secretariat gives a short description of
the working of the democratic
polity. It has made a reference to
the dark days of Emergency. It has also
mentioned the assassination of Shrimati
Indira Gandhi and Rajiv Gandhi and the
assassination of the Father of the Nation on
30th January, 1948. He fell victim to the
bullets of a religious fanatic for trying to
quell the flames that were lighted in the
aftermath  of partition. These black
spots, in our post-independence
history, nobody can forget.

Now, let me go to the working of our
Constitution in  our country. The
Constitution, basically, is a people's
convenant where there is the charter of
freedom and the blueprint for their future.
Our Constitution is envisaged to be an
instrument for economic growth



3 Discussion on

and social change. The achievement of
social and economic democracy as much
as political democracy has been one of
the cardinal concerns of our Constitution.

Efforts which have been made to
achieve the above goals have been
discussed at length during the last three
days. Therefore, it is' not ncessary for me
to go into the details. The point is about
its total impact on the people of the
country. This is a point which needs some
explanation. But, to be short, today, 40%
of the population is living below the
poverty-line, only 10% of the people are
among the affluent sections and the rest
are somehow pulling on. Among the
affluent sections, there are big capitalists
who have amassed huge wealth. To be
precise, I can give you the example of big
business houses. The captain of
industries, Tata, had assets of Rs. 62.42
crores in 1939, but now, in 1997, it is Rs.
37,510 crores; Birla had assets worth Rs.
4.85 crores in 1939; now this group of
companies is having assets of more than
Rs. 27,000 crores. There are 100
monopoly houses whose total
accumulated assets would be more than
Rs. 1,00,000 crores. So, the working of
our parliamentary system developed
economic inequality and large areas are
even today suffering from wants and
miseries. This is one part of the working
of our Constitution.

There is the other part. It was discussed
by Shri Pranab Mukherjee and otheis
yesterday. From nothing—rather, from
next to nothing—we have built an
economic infrastructure = which s
supposed to be one of the first-ranking
infrastructure in the comity of nations,
built within a short span of time.

We have also made advances—these
are very important—in the field of
science. Dr. Raja Ramanna is here today.
He has just taken oath. He is an expert.
They are experts in their own field. They
have made a tremendous contribution in
the scientific field. This aspect also we
should remember when we discuss this
question. But there is no need to go into
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the details of it because it has already
been discussed at length.

Of Late, a new situation has come. It is
said that there is no other way than
globalising our economy. 'Globalise or
perish'. This is the kind of argument
advanced by certain people. I have no
objection to globalisation. But before
going in for that, we should understand
the exact position of the global economy
today. This is a vast subject in itself
which I do not want to deal with.

Sir, I would quote, with you permision,
only one statistics. The 1991 World
Development Report has given a figure.
This is very important. The total national
income of the world for 1993 was 23
trillion Dollers. Out of this, 18 trillion
dollars went to the developed countries
where only 15 per cent of the people live.
Only 5 trillion dollars came to us. This
means, 85 per cent of the world's
population got only 5 trillion dollars.
This is the position of our world today. It
presents a very disturbing picture. I do
not want to say anything about the
increasing unemployment, misery, etc.,
which are the resultant effects of the
capitalist system.

We were told that new economic tigers
were rising in the Asian region. It is a
fact that these economies had developed
speedily.But today, Sir, they are also
facing a serious crisis. A number of ,
economies in South-East Asia which have
been held up as a model for the entire
world and which could, indeed,
experience a remarkably high growth
rate * for the last several years are now in
the midst of a crisis, relating to capital
flight, reluctance of fresh capital to flow
into the region, and the weakening of
their currencies. This is true not only of
Thailand, Malaysia, Philippines; but it is
also true in the case of South Korea
which is supposed to be a big tiger in this
region. Therefore, my point is, we should
have an understanding of what is
happening around us, before globalising.

Today, the world has developed a great
potential. The computer networking and
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the information have dramatically improved
the intellectual productivity of mankind and
is revolutionising the production process
itself. It is an accepted fact. But what has
been the consequence? Giant multinational
corporations which control 25 per cent of the
world's economy, of the world economy
activity, are producing a surplus 1 of
industrial goods and financial assets. They
are now hunting for markets for their goods
and safe areas where they can invest their
capital. They choose underdeveloped
countries where the emoluments are
exceptionally low, for amassing huge profits.
They want to de-industrialise these countries
in order to relocate their industries for which
the slogans of globalisation, free-market etc.
are being made as a cover. They are doing
this under the hegemony of the United
States. We should not forget this part. I don't
want to go into details of other things.

Let us come to our own economy. The
effect of unrestricted opening up of our
economy to foreign multinationals will be
against our total development and will result
in de-industrialisation. A few days back, our
hon. Prime Minister, while addressing the
Federation of Indian Chambers of
Commerce and Industry, said that he would
ensure a level-playing ground for the
Indian industry. This
statement should be noted by all the Members
of this august House. Our Prime Minister
goes and addresses our industrialists, "I
will ensure a level-
playing ground in our own country." That
means that in the present set-up anyway they
are being discriminated against. This
situation has come after the opening of our
economy.

I want to bring to your notice another fact
also. Globalisation of our economy and
liberalisation of our economy is being talked
of very much by the United States. Our
public sector companies, the BEL and the
BHEL, are producing some systems and
spare parts for our missile development
programme and our satellite
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The United States thought it fit to blacklist
these companies. They do not want any goods
from these companies to go to the United
States. There is liberalisation for us and
protection for them! Their laws are applicable
to us. We are an independent nation, not so
strong as the United States. But what we
should produce and what we should not
produce in this country cannot be dictated by
any other country in the world. This cannot
be allowed. Yesterday, our Prime Minsiter,
deliberating on our world view, properly
stated that our independence and our power to
make decisions could not be and would not
be allowed to be infulenced by any other
country, small or big. He has made this
definite statement. Therefore, I don't want to
go into that very much.

While inaugurating this Special Session,
the hon. Speaker remarked in the Lok Sabha
that we should start a second freedom
struggle. In a way, this is an apt statement.
One point has to be included in the second
freedom struggle. Investment of foreign
capital into our country, in effect,
compromises our economic activity and goes
against our freedom itself. Therefore, my
point is that when we say, "Freedom first and
freedom last," we will not allow any country
in the world to touch our freedom. So,
intervention of imperialism into our
economic sphere is to be resisted by one and
all.

Today our trade unions are quite vocal
against privatisation. They are forced to say
that this company or that company should not
be privatised; the core sector should- not be
privatised, electricity should not be
privatised, banking industry should not be
privatised etc. Somebody will give the
argument that they are saying so because of
their concern for wages. Of course, without
wages no one can exist. Therefore, the
workers are forced to say that. But the main
contention of the working class is that the
new policy which we propose to follow goes
against the national interest. We are trying
to protect the national interest.



Discussion on

Therefore, I do hope that the whole
House would join me in supporting this
kind of action. The workers, who are
demanding this belong to various trade
unions affiliated to different political par-
ties. They have come together in making
this demand. This is a national demand
and I hope the House will fully agree
with their demand.

There are three or four ills which are
stated again and again. Before going over
to them, I would first like to speak on the
working of our federal system. Of late
some steps are being taken to have a fresh
look at the powers of the States. It is a
welcome .step. But, at the same time the
Constitution has provided power sharing
through the Panchayati Raj, which means
decentralisation of powers. Many States
have not taken this up seriously.
Panchayati Raj is a very important aspect
of our federal and democratic set-up. In
this connection I would like to cite the
example of my State, Kerala, or of
another State, West Bengal. There these
things have been taken up seriously at the
grass-root level. People's power is being
encouraged to develop the economy and
polity of the country. This should be taken
note of by this House.

We are saying new challenges are com-
ing up. The President, the Prime Minister
and everybody now talks of new challeg-
nes. One of the greatest challenges is the
challenge to fight corruption. There is no
doubt that this cancer is eating into the
vi.als of the democracy of the country. It
has to be fought. A statement published
in the Investment Week says that the total
black money in circulation in the country
is Rs. 5,77,383 crores. This, has given rise
to a parallel economy. In fact, this part of
the economy is being illegally maintained
and managed. If at all we are serious in
fighting corruption, where from should we
begin? Are we to begin from NGOs taking
Rs. 2/- as bribe? The black money of five
lakh and odd crores of rupees, which
goes against our total economic system,
goes into the pocket of the under world
dones, the criminals. Besides, the
capitalists are also amassing
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this money. What is the approach of this
Government to this? I do not blame this
Government, but this is where I want a
change to be brought about. I want a law to
be enforced to see that these people, who
are taking a ride on our economy, are
sloped from carrying on this illegal
economic activity. The Government should
do that with all the force available with it.
Then only these people will realise that this
Government is serious in  fighting
corruption. If the Government wants to
fight corruption, we are here to support it.
But, I must point out that the * fight does
not mean we only create a legal
mechanism. It will not be sufficient. A
consciousness has to be developed amongst
the citizens, especially the political leaders of
the country that corruption of any type will
not be pardoned by the people.

Therefore, it should not be encouraged
by any politician of the country. We
should take that pledge. Only then we
can fight corruption.

Another danger is being talked of and
that is the real danger. The danger is the
nexus between criminals and politicians.
The Election Commission has published a
list. I don't want to read it. It is a
horrible list. According to the list, there are
40 Members of Parliament who are
history-sheeters. Among MLAs, there are
5,000 history-sheeters. This is the kind of
background. They are being encouraged to
contest elections. They are supposed to be
the guardians of democracy. The) are
known criminals. With their money power,
muscle power, with their arms' and other
things, they distort out democ-racy. I had
contested from a constituency. At that
time, I had incurred a total expenditure of
Rs. 1,500. That was a big amount which
we could not afford. Some Member from
the Lok Sabha was saying that the amount
of expenditure had increased considerably.
They wanted 200 jeeps for electioneering.
In those days we could not afford even one
jeep. This is the situation. Therefore, this
nexus between criminals and politicians
should be fought back. I understand that
the Elec-
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tion Commission is proposing some legal
steps in this direction. I welcome it. I don't
think it can be stopped by taking legal steps
alone. It should be stopped by all Members of
Parliament and the Government taking a
pledge. Only then we can stop this thing.

Another thing, Sir, is the danger of
increasing communalism and casteism. The
point is for immediate political gains and for
cashing on the difficulties being faced by the
people because of the wrong policies being
pursued by the- Government, certain political
parties are using these things for spreading
casteim and communalism. This is agains the
concept of our Constitution. This is against
the dictum of our Constitution. This should be
fought. Unless the Government takes serious
steps to ameliorate the lives of ordinary men,
'especially the Dalits and OBCs, it cannot be
fought. We have been told that the
Government will ameliorate their conditions
within 10 years. But now already 50 years
have passed and nothing has been done. Now,
what is their position? I don't want to explain
it because there is no time at my disposal. The
point is that we must fight against
communalism and casteism. The Government
should take steps to ameliorate the conditions
of the lower stratum of the society; and their
standard of living should be raised to the level
of others. Only then this problem can be
solved. For such kind of a step, any step being
taken by the Government, any step being
taken by other political parties, our party will
be with them. We are having a parliamentary
system. Here is a system of plural democracy
in which capitalism is there. But we have said
it under the Constitution, our goal is
socialism. Okay, I don't mind if socialism is
not there, But, at the same time, what is there?
The capitalist system the world over has
proved beyond doubt that it cannot give a
justifiable society. So, they claim that they are
going to build a new world economic order.
But I say they are building a new world
economic disorder by which a large part
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of society, 95 per cent of society ts living in
poverty and in pecuniary conditions and want.
Only 2—5 per cent of people amass a lot of
wealth. This is the disease of the cpaitalist
system. Many friends here want capitalism. I
am not against it. But, if you want to treat the
disease, you must understand the disease-
whether the disease is 'X', "Y' or 'Z'; whether
this Minister or that Minister; this
Government or that Government.The system
itself is afflicted with this kind of of a disease.
So, when we leaders discuss in Parliament,
the experts in diffirent areas should ponder
over whether the capitalist systems can give
the answer to our difficulties. No. It is not
possible. Therefore, Sir. I say here, with
humility, the only salvation for the country is
socialism with democracy, with liberty, which
I do not want to scuttle in any way. People
might say, "Immediately stop this or that".
That is an old theory. I do not want that. I am
only saying that our people, our nation, are to
be protected. I want a better life for them. It
cannot be provided within the framework of
capitalism.

Therefore, when we discuss today certain
points, which I have spoken of, we must
forget all the political differences. My
statements may be right or wrong. They may
be corrected by mutual discussions. I am a
Member of the Committee which is headed by
Chavanji—the Ethics Committee. We are
discussing how we should behave here in
Parliament. Many are teaching us what to do
and what not to. But we are making an effort
to see that ethics are held high so that our
society can be properly guided. So, in this
august House, , when we get this opportunity
to discuss and digest what we have achieved
in the last 50 years, we must agree that the
system constraint is the basic constraint.
Without changing that, bits of treatment are
not sufficient. I am not against any kind of
treatment, allopathy or homoeopathy or
anything. But you should understand the
disease. The disease is very serious Therefore,
we must come tegethcr and be
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collective. In one of the biggest States in "
India, in Mumbai, some statements are
being made by somebody that the statue of
Gandhiji is to be replaced with the statue
of Godse. I do not know why and how this
kind of demand comes. My only submission
is. we have taken positions in our politicial
lives. We have taken different positions.
This is an occasion to ponder over the effect
of it. So, the Constitution which is a
versatile one and which we want can be
changes. We should come together to see
that India is made the biggest country, the
strongest country, of the world, we are not
pigmies. We are a country next only to
China in size. We are a country having 95
crores of people. We are a country having
the biggest scientific personnel in the
world, perhaps next only to one or two
countries. This way, our country is a big
country. The talent, history and culture
which we have inherited are not small.
They are big. Therefore, we should make a
collective effort to build a new and
prosperous India.

With these words, I conclude, Sir.
Thank you "Very much.

it foTcs TITS : (STR Q) : QUi A8 led,
YU ATYPT TS MRATAT HEGH PR 8T § b
39 URIRTRIS fa¥R UR, STTSTia] &1 w0l STl
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TN, 39 < BT | BH YT IR Bl g
I T ! N B TS Suaferat gs €, § @
Sl Ufereres MG § | wifh dlebdifn
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Bl & Y oFR g9 & A1 84 g9 Siia 3
AT AT BT &, U Uelid Bl & | I8 B
SHI? IE S forarre €1 TS & 5 ) fo7em foman
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Bl 3R 50 Wi IR & 9g | dAfeT T
TSR] 81 & [ R 3899 97 BT ST 9b
FHAT 8 | IR IR B T DI DI BT TS |
golae wHIEE J ft 399 I o f foa
YHR F &9 &1 T9d Bh bl & | § I8 96
TR 3 e A18d g b o7 1 9 el S
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27 I8 1 TS S9N A 984 a1 U2 & | T
HY
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B B, RT Te! B Adhd 2, Tg W & 99 Bl
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we oA forean & forH |1-<19 germa e & 19
At 3 #RT AT & S9! Ay oS ¥
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SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, it is really a national
introspection. It is an introspection of the
nation as a whole to find out in a usef' way
where we had failed. If we failed, it is
not a question of apportio the blame on others
who had beei. power for so long in this
country but it is a question to really find
out why our country, so rich in resources,
has been rendered so poor, why a country, as
ours is, is being tainted as one of the most
corrupt nations in the world. It is really
important to find out if there has been a real
shortfall in the national policies and to find
out what the anachronism is in the process of
implementation.

Sir, without rancour, with a sense of
dedication, with respect for each other, with
an attempt to find a national consensus to
build a new nation, the Parliament should
undertake, and it has undertaken, a noble task
of retrospection. While applauding the move,
let me tell you that the Parliamentary system
is a political system. The experiment which is
going on involves the largest democracy of
the world and the result of this experimenta-
tion is surely to be far reaching, not for the
country but for the world as a whole.

Let us not boast that we have succeeded in
our experiment. At the same time, let us not
lament that we have failed. Actually, we are
in the process of a long-drawn
experimentation. The point is, if India has to
live as a nation, it has to live in a
parliamentary democracy. If the system of
parliamentary democracy disappears, the
nation perishes because
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we had our own experience of authoritarian,
dictatorial, personalised political behaviour of
a number of leading political leaders. We have
our experience of Emergency. You had
opposed Emergency, being in the Congress.
Many of us who were outside, did not oppose
it. We committed wrong. The point is, a multi-
lingual, a multi-national, a multi-racial country
like India, with enormous diversity of cultural
values, can only be bound together with the
strings of a responsive system which is
transparent, which is tolerant and which is
open. Where there is a difference of opinion,
as is likely to be among different political
forces, the conflict of views and the conflict of
interests is sought to be resolved on the basis
of national consensus within the framework of
a wecll-drawn-up national agenda having
priorities identified. Sir, in a parliamentary
system, the battle for change of political
power goes on through electoral battle. In a
system like this turmoil associated with a
struggle for political power is naturally
observed. That is the strength of a
parliamentary democracy. That is what we
have learnt. Many of us have learnt from our
own experience. But, that is not the only
yardstick to measure the success of a political
system. The success of a political system
depends on to what extent it is able to take
care of the basic human problems. May I tell
you, fifty years of freedom has not given what
is due to the common masses. Not enough has
been done for the downtrodden. Not every-
thing that should have been done, has been
done. Sir, fifty years of freedom have failed,
utterly, to tackle the problem of stagnating
poverty, mounting unemployment, lingering
social atrocities, gender inequality, perversity
in public life, violation of standard and law
and unending corruption and also, Sir, abuse
of political power by people in high positions.
That is why I am inclined to conclude that the
political system trails far behind the task
assigned to it by the national movement. The
political system is lagging behind. Free
expression of the will of the people,
Parliament as the
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national watch dog, a committed multi-party
system, morality in public life, vigil-ant media
and effective public opinion arc the essential
ingredients of a parliamentary system.
Unfortunately, referring to the same view
expressed by the earlier speaker, I say
criminalisation of politics and politicisation of
criminals, role of black money, opportunistic
ganging up of political parties, whooping up of
religious sentiments and chauvinistic slogans
interfere grossly with the very expression of our
view through the electoral process. Sir, it goes
without saying that the electoral system needs a
total, qualitative, overhauling. The question is:
there must be a more stricter supervision of the
electoral process. Elections must be made less
expensive, penal action more rigorous. It is time
for the political parties to come to an
understanding on the question of ending the
intrusion of criminality in the national politics.
This agenda needs to be attended to expediti-
ously by the diverse spectrum of political views
in the country.

May I submit, there has been a move, a
deliberate move, over the years, to restrain
Parliamentary intiative. There has been a move
to curb Parliamentary vigilance. There has been
an attempt to sideline—at least, marginalise—
Parliament. There has been an excessive con-
centration of Executive power. There have been
examples of people, dizzy with , personalised
behaviour. There has been an arrogance
exhibited on the part of individuals, being
pampered by sycophants.

There has been an attempt, over the years, to
curb the Parliamentary system. When Nehru
was the Prime Minister, Parliament met for 120
days or more. But today—I do not blame Mr.
Gujral—Parliament meets for 80 or 90 days. I
believe, the Comrrrirree  system, the
Committee, in-camcra, is not a substitute for an
open, transparent, Parliamentary discussion.
The hon. Prime Minister may kindly take note
that an expanded Prime Minister's office, the
so-called PMO, has emerged as an alternative
centre of power. In a
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Cabinet system of Government, this is quite
contrary to the provisions of democracy
enshrined in our Constitution.

This is one aspect, but not all.

Let us look at the other aspect. Has the
Parliament done its job? Have we done the
job we have been called upon to do by the
people? There are, at least, two examples.

There was a complaint that money had
passed hands to enable a minority government
to win a vote of confidence. This was not in
the very distant past. When the complaint was
made, it was shocking that Parliament did not
decide to look into the complaint and find out
if there was any truth in it, whether bribery
had a role in Parliamentary proceedings. This
is where Parliament had failed.

There was another occasion. A Joint
Parliamentary Committee set up by the
Government had produced a unanimous report
on the mega security scam. The Committee
acted on behalf of the Parliament. But the
unanimous recommendations of the Joint
Parliamentary Committee did not find a place
in the decisionmaking process of the
Government. Parliament could not compel the
Government to agree and accept the
unanimous recommendations of the Joint
Parliamentary Committee as an expression of
the collective wisdom of the Parliamentary
system.

In a way, in a mood of introspection, let the
Elders, let my colleagues, kindly ponder
whether party affiliations stand in the way—
or, should stand in the way of the
independent, useful, effective functioning of
Parliament.

What did Mr. Feroze Gandhi do? I hope the
country has not forgotten Feroze Gandhi.
What Mr. Feroze Gandhi had done when
Nehru was the Prime Minister, we shudder to
do today when people of lesser stature are in
power. Sir, it is really time for the political
leadership of the country in diversity to
kindly consider whether the misuse of party-
whip or the widespread use of party-whip
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in some cases is in a way responsible foi the
meaningless, pointless and purposeless
functioning of Parliament.

Sir, the point is that if judicial activism is to
be condemned, should not Parliament be
hauled up for parliamentary paralysis? If
judicial activism is there, it has to be
attributed to the inability of Parliament to act
in time and respond to the situation.

On the other hand, what do the people
believe Parliament should be? Sometimes it is
called "Mock Parliament." Some days
before there was a Droeramme of mock
parliament in a school in Calcutta. There were
unusual scenes. The teacher who was presiding
over, asked why that was being done. The
answer was atro cious. The answer was, "This
is what I have seen my elders doing on the
floor of Parliament."

Sir, the people feel rewarded by an act of
real nature of Parliament. They really feel
rewarded when detrimental policies are
questioned when people's miseries are
highlighted, when failures are identified,
when people in high positions are cautioned
or when culprits are asked to be penalised.
When this is done, people feel rewarded. But,
when there is a derailment, as it occasionally
takes place, there is a sense of anguish and
there is a sense of pnger among the people
whose representatives we are in Parliament.

Sir, not everywhere has the parliamentary
system been found to be useful. The
parliamentary system in the former Soviet
Union did not succeed. I have no hesitation in
accepting that. It is a historical truth. The
parliamentary system in the former Soviet
Union did not succeed because it functioned
under limitations. It was devoid of freedom. It
was devoid of independence.

On the, other hand, Sir, in the western
countries, in the so-called western demo-
cracies, the parliament seems to be dominated
by aristocracy and by propertied sections.
Seldom issues of common people find an
expression and most of the
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time the issues taken up for discussion arc
selective.

Sir, every game has its rule. Parliament
cannot function only on the response of the
Government, which also we find seldom in
the House. Parliament depends on the co-
operation of the Opposition also. Therefore, it
is time for us to find out the truth. The
principle of accountability calls for
establishing not only the accountability of the
Government towards Parliament but also the
accountability of Parliament to the people
and the nation. We must seriously consider
amending the Constitution and finding out if
we can give a shape to the demand of recall of
the representatives of the people in
Parliament, who are not found to be fit for the
lofty task assigned to them.

There is a crucial role that the Press can
play. Unfortunately the media plays upon
sensationalism. If Press plays a useful role,
maybe, healthy traditions of the House can be
developed. Therefore, Sir, while affirming our
commitment to a parliamentary system, let us
work for the removal of weaknesses and
shrotcomings of the parliamentary system, let
us work for strengthening the parliamentary
system, let us work to make it more
meaningful, vibrant and consistent with the
aspirations of the people. Sir, the point is that
the. Parliament and only the Parliament has to
be relied upon as an instrument of social
change reflecting the aspirations of the
masses. The country has waited for too long.
Fifty years is too long a period that this
country has travelled. There is a sense of
impatience; there is a sense of frustration;
there is a sense of anger. If the parliamentary
system is incapable of reflecting the urgency
of the situation, we may be out-manocuvered
by the adverse social and political forces.
Therefore, we need to bring about an
immediate change—a change for the better, a
change for the poor, a change for the down-
trodden, a change for the under-privileged;
and our political system must be so amended
astobe able to carry out that task
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expeditiously. People have waited for too
long. Parliament must not allow time to pass
the way it has been doing. Thank you, Sir,
for giving'me the time.

MR. CHAIRMAN: Shri H.D. Deve
Gowda.

o fav AR "o (e : A=ieT,
BARI UICT BT GURT THR 2T, 3Ad TRT gal,
=1 g3 |

MR. CHAIRMAN: Yes Sometimes, when
a former Prime Minister wants to speak for
the first time, we should give him some
consideration.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI S. JAIPAL
REDDY): Sir, I request Deve Gowda Ji to
come to this seat and speak.

SHRI H.D. DEVE GOWDA (Karnataka):
Sir, I have no glamour to speak from there.
Please, with the permission of the Chair I
am speaking from this place itself. I sought
his permission. I do not want to speak by
encroaching upon the time of any other
political party. I am a Member of this
House. If my party has indicated the timing,
I will abide by that. Whatever time has been
indicate by my party, I am strictly going to
adhere to that. There is no need of a special
privilege as a former Prime Minister. |
would like to make this point very clear.

Sir, J must congratulate this House for the
tour-day agenda fixed with your permission,
consisting of four major issues. Today is the
last day and we are discussing
Parliamentary Democracy. Yesterday, the
House discussed India and the World. The
day before yesterday it discussed the
country's economic affairs. And on the first
day, it discussed Human Resource
Development, Science and Technology.
These are the four important specific issues
fixed in the agenda for discussion.

Sir, I must associate myself with the
views expressed by Shri Jitendra Prasada a
senior Member, that at least for the
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first time, after you occupied the Chair, there
is no waste of time in this august House.
Your advice was well-taken by every one of
the Members of this House, irrespective of
party affiliations.

Sir, 50 years after our independence, or 47
years after we adopted our own Constitution,
we are now examining the achievements or are
having an ' introspection as to where we have
gone wrong and what we should do. These are
the issues which we have to ponder over.

Sir, I must admit this country has made
tremendous achievements on various aspects.
I do not want to go in into the detail of those
achievements.

Sir, we may compare with the
achievements of some of the other
neighbouring countries, which are small ones
with a population of ten million, three million
or two million.

What are their achievements in the last 40
or 50 years? What is their per capita income?
When we saw their achievement, it was so
stupendous, it was so great. But we must
know that our country with a population of
900 million people has achieved many things
in the last 50 years. They are not small. But
there are some areas where we have to
concentrate in the coming days. Sir, I would
like to make myself clear. So far as our
achievements- are concerned, I am not going
to attribute any political motive to the people
-who are sitting in the opposition or in the
ruling party. In the last 50 years everybody
has contributed his mite and extended his
cooperation to achieve so many things. The
State  Governments and the Central
Government  collectively worked and
extended cooperation to each other to achieve
many things. We can say that our country has
achieved self-sufficency in food production.
That is one of the areas where we are proud
of. When have the State Governments not
cooperated? As you know, Sir, agriculture is a
State subject; and irrigation is a State subject.
So, it is not that the Central Government alone
has contributed to achieving so
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many tmngs. tne Mate Governments also
have contributed. Different political parties in
different States have also contributed because
the system is like that. Every political party in
its own sphere of activity has extended its
cooperation for all our achievements. I can
list them out.

Sir, according to some reports, 28
million people died due to severe drought
and severe famine during the British rule
and during the Independence time. After
Independence, no such thing happened.
It doesn't mean that there was no famine.
Whenever the country faced famine in
any part of the country, the Central
Government and the State Governments
came together and took sufficient care to
protect the lives of people. India ranks
third in scientific advancement. We have
built our own atomic energy plants. We
are also ahead in the space programme.
India is the fourth largest defence power.
India ranks eighth in industrial base in
the world. Above all these, we have
struggled and preserved our
parliamentary democracy. Shri Gurudas Das
Guptaji had mentioned one recent event how
we tried to save our Government. Let us be
frank. Let us be honest. I do not think any
political party in this country is free from
power struggle, whether it is the Congress
Party or whether it is the BJP or whether it is
the Janata Dal. Every political party tries to
use its own game to achieve its goal. This is
what we have witnessed in the last 50 years.
Mr. Chairman, Sir, with your permission, if I
use a strong word nobody should mistake me.
Parliamentary democracy is a struggle for
power. Nobody can deny this. This struggle is
supposed to be conducted within the
framework of the Constitution and rules of
the game. But the constitution has become
only a vedic scripture which is meant only for
reading, when required. Sir, what is practised
today is, we talk of corruption; we take oath
here in the name of the Constitution, in the
name of God. But when we face elections, we
use all methods. This is the first time I have
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come to this House by an indirect election. In
my career, I have fought ten elections. Is
there any honest man in this country who can
say that he has not used any false method in
the election? Let us be true to our conscience.
Instead of throwing mud against each other,
let us try to realise the damage that has
happened to our system. Try to improve the
very system with mutual cooperation. It is not
possible to remove or repair the damage that
has happened in the last 50 years. The values
that have declined in our systme cannot be
restored by one political party. We should all
combine and evolve a code of conduct among
ourselves.

When the Deputy Chairman moved the
motion, Mr. Hanumanthappa raised the
question: "Is the motion going to be adopted?
Or are any specific decisions going to be
taken after the four-day discussion is over?"
He raised a very specific question. I was
watching from here. Sir, I leave it to you and
to the House. On certain issues which are of
national importance, can we not find out a
solution collectively?

Sir, population is one of the major issues.
For the purpose of vote-bank, each political
party uses its own methods. It is not possible
for one political party to find out a solution to
this major problem. Everybody knows that
we are suffering from excess of population.
Everybody knows it. But we do not want to
take hard decisions. We wanted to see that the
population growth declined only with the
cooperation of the people at large. In some
States, they might have achieved it because of
their literacy, as in Kerala and in some of the
southern States. But it is not so in the
northern States. Sir, I do not want to elaborate
on that issue.

There are certain issues on which we can
sit across the table. Let the Prime Minister
convene a meeting of all leaders of political
parties. The Speaker and the Chairman can
convene a meeting of political parties. You do
not belong to any political party once you
become the

[RAJYA SABHA]

Parliamentary Democracy 32

Presiding Officer. We have got the highest
confidence in you., And you know much
more than all of us about the problems that
the country is facing today. You make a
beginning. Both the Speaker and the
Chairman can make a beginning and call all
the leaders. Would it not be possible for us to
find some solutions to these burning
problems? Try, we will try to cooperate. It is
not a question of leaving it to the political
parties. We have come to such a stage that it
is not easy.

With this background, I would like to draw
the attention of the House to some issues.
Parliamentary democracy, to some extent,
has lost its importance. Who is responsible?
We ourselves are responsible. We don't want
to blame anybody. We have ourselves made
room for that. Sir, we say that this House is
supreme. Any decision taken by this House
today is going to be challenged in a court of
law. We have seen that even the presiding
officers have been summoned by the courts.
We have allowed such a situation to come
because of disunity among the members of
the House, whether this House or that House.
This has happened because we have taken a
decision on the party lines. We say that this
House is supreme and so long as we function
within the framework of the Constitution, it is
all right. But we must have introspection for
reviving, regaining or restoring the
supremacy of this House when the presiding
officers are being summoned by the court. I
don't want to encroach upon the Judiciary or
« the judicial independence. There is no
question of criticising the Judiciary. There is
no question of attributing any motives to the
Judiciary. We give the highest respect and
regard to the Judiciary. At the same time, the
supremacy of the House cannot be allowed to
be eroded. I am going Jo make that request to
you, Sir. Sir, you have vast experience. I
make a request to you as well as the
Presiding Officer of Lok Sabha to find out a
solution at least to revive the supremacy of
both House*
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of Parliament. I would only like to make
this request to you.

Sir, Parliamentary Democracy has been
exisiting in this country for the last fifty
years. When I say this, I say this not with
any bias or anger. Normally, when I take up
the issue of rural masses or the
agriculturists or the unorganised sector,
some people try to attribute the motive that
I am only interested in the rural masses or
the agricultural sector. It is not a fact. Sir,
we have amended the Constitution of India
seventy times. But I would like to draw the
attention of the House to only one
amendment, that is, 42nd amendment. The
meaning and the scope of the world
'socialist’ was intentionally introduced in
the Preamble by the Constitution 42nd
Amendment Act 1976. The principal aim of
the socialist State is to eliminate inequality
in income, status and standard of life. The
basic framework of socialism is to provide
a decent standard of life to the working
people and especially to provide security
from cradle to grave.

This is an explanatory note to the 42nd
Amendment which was passed by this
House. This is a blend of Marxism and
Gandhism  leaning  heavily  towards
Gandhian Socialism. It is a long march
from a wholly feudalistic pattern of society
to a vibrant, throbbing, socialist welfare
society. But during the journey towards the
fulfilment of the goal every State action,
whenever taken, must be directed and must
be so interpreted as to take the society one
step towards that goal. [ am not going to tell
you that we have not made any attempts in
this regard. In the 1930s, the Father of the
Nation had written an article, Parliamentary
Democracy, in YOUNG INDIA. What type
of a Constitution did he dream of in 1931?
He wrote: "I shall strive for a Constitution
which will release India from all thraldom
and patronage and give her, if need be, the
right to sin . I shall work for an India in
which the poor shall feel that it is their
country in whose making they have an
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effective voice, an India in which there shall
be no high class or low class of people, an
ndia in which all community shall live in
erfect harmony. There can be no room in
such an India for the curse of untouchability
or for the curse of intoxicating drinks and
drugs." I don't want to take the time of the
House of read the entire article which had
been written by the Father of the Nation.
What are we witnessing today? A fight for
political power on the one side and the
caste struggle on the other. Religion is one of
the major factors. Let wus collectively
think over whether this struggle should
continue or we should put an end to it. Mr.
Jitendra Prasada was saying that

even when posting officers caste would be he
consideration. Today, to come to this House
caste itself is the consideration. When such
is the situation where religion or caste is used
to enter into this august House, When we use
this weapon, how are we going to remove the
caste system in bureaucracy? When I took
over as Prime Minister of this country with
the help of our Congress friends, I appointed

a Brahmin as Cabinet Secretary; I
ointed a Brahmin as Principal
Secretary. I don't want to list out the social
welfare measures which 1 had taken
because I don't want to use this platform to
state the achievements of what we call the
coalition Government during the 13 or 14
months. We have also seen the
performance of a  stable Government
with two-thirds majority for 47 years in this
country. I am not going to use this platform
for political purposes. I am not going to
play politics today. Please remember one
thing. The decision was not yours. The
decision was not ours. The decision was
given by our masters for a coalition
Government. It was a political compulsion.
We have accepted acoalition Government
and we may have to continue the coalition
system in this country for some more years to
come. Today whatever may be the claim of
any political party, the situation is like this.
Shall we have to wait for next 50 years
tosolve the problems of those people
whohave been denied their rightful share in a
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free society? I retnembcr what the late Cyani
Zail Singh said. He came to my State. While
participating in a public (unction he said,
"India is a rich country. This country is full of
rich resources. But the richness is in the hands
of a few individuals and that richnest is not
equally distributed. This is the injustice that is
being done. We must take care of it." That is
what we have to do collectively. We have
to;", collectively correct the mistakes thafr we
nave committed. I would like to give one or
two examples. [ hope nobody will
misunderstand me. So far a* the Indian Trusts
Act is concerned—this issue was debated in
the other House—how many private trusts
have been established in the country? Have
fanners established private trusts? Have
unorganised labourers established private
trusts? Have Backward Class people
established private trusts? Have the Scheduled
Caste people established private trusts? Who
are behind all these private trusts? How much
money are they going to put in those private
trusts? Sir, in the last 50 years we have
amended the Constitution 74 or 75 times. Is
there any dearth for elite people? People like
me cannot interpret a law. We arc not so well
equipped in legal aspects. But we have got
some practical knowledge of how thay
country has been exploited by the elite section
of the people. We want to fight it out. We arc
not going to leave this issue to be further
exploited by those people who are trying to
exploit the country in the name of intelligence
and elitism. Mr. Nayar, you are a columnist.
You nave come here. I congratulate you. You
may be able to throw some light on this issue.
How may private trusts have been established
in the last 50 years in this country? How
much wealth tax and income-tax has been
evaded? It is ¢ political battle. If somebody is
wanted or if you want to kill somebody, you
brand him as some corrupt politician. If you
want to kill a dog, call it a mad dog and kill it.
Today the atmosphere is such that every
politician is corrupt and the whole
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political system is corrupt. It is full of
corruption. I am sorry to say this. I am no:
prepared to accept it. I have fought this battle.
There is nothing for me to hide. Our Prime
Minister has taken a decision to constitute an
Anti-corruption Cell. 1.00 P.M.

I welcome it. But he must take SORM steps.
Pint, he must take steps against the ten
months rule of our own Government. Sir,
why I am saying this is, two days back a
newspaper against the United Front
Government itself. The Fourth Estate have
got ail freedom; that is their privilege.
What were the headlines yesterday? They
were: "Paswan in Rs. 200 crorc mess", "Train
contract leads to legal wranglings." There it a
Public Interest Litigation. They have put my
photo but it is not so good-looking. My colour
is not so good-looking. (Interruptions)
Krishna, you are fortunate.
(Interruptions) Why 1 am saying all this,
Sir, is when today everybody is free to go to
court in the name of Public Interest Litigation, I
only appeal to the highest authority and the
judiciary to dispose of these cases in a time-
bound period because when once the Public
Interest Litigation 1is filed, naturally some
mala fide motivation is going to be made in the
petition and they will issue a notice. On the day
the notice was issued, it was widely published
as if something has happened and it is going to
be disposed of after three years or four years or
five yean. The damage is not going to be
repaired. I only appeal to the highest forum, the
Supreme Court, the head of the judiciary,
through that House to  dispose  of  the
Public  Interest Litigation in a time-bound
programme and, in the meanwhile, the
Prime Minister can also go through
his machinery and try to find out the truth. Sir,
we heard, we did not want to live at the mercy
of anybody so far as corruption issue, is
concerned. Mr. Krishna knows the battle
which we have fought. I faced 14 Public
Interest Litigations and you also know  at
least you have sand
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something in the newspapers. I also faced the
Lok Ayukta enquiry', I also faced the COD
enquiry. After facing all these enquiries I
have come to this House. People are talking a
lot about corruption but if these people misuse

these platform* —— whether it is media or
any other
platform ------- they can demolish any

political leader. Leadership which has come
up from the media management can be
demolished. It is not so easy to demolish a
leader who has come from the grassroot level.
Sir, why I have drawn attention to this
particular instance about corruption and
criminalisattoa, is because I have got a lot of
figures of how many people are facing
various criminal charges, to which party they
belong and all that. I do not want to raise all
that. It is not relevant for the discussion today.
I think Shri Jitendra Prasada has said that every
political party wants to use, antisocial
elements. I do not want to use the word,
'criminals'. But at the same time, I request the
Government of India on one issue. Several
Chief Ministers expressed their views as far
as Article 336 is concerned.

I would like to five a word of caution here.
While introducing that particular Article, the
franters of our Constitution and our
forefathers, who were the tallest leaders, had
given the Central Government a Vajra. Yes, 1
agree that it should not be misused. But if you
remove this Article, a day will come when the
States will become independent and the unity
of India will suffer. You may agree or may
not agree with it, but the unity of the country
will be demolished.

Sir, I have got many reservations on this
issue. The country cannot be allowed to
disintegrate. At the same time, the people at
the helm of affairs should also not misuse this
particular provision. Article 336 has given
such vast powers to the Central Government.
But there is only one word of caution,
particularly on the low and order point. Law
and order is a State Subject. We say that and
straightway try to escape from the
responsibility of the Central Government.
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No, it is the bounden duty of the Central
Government. If any State Government
misuses its authority to destroy its political
oponents, the Centra cannot escape its
responsibility. That is the word of caution I
wanted to give.

Sir, I will come to the poorer section* of
our society, who have to straggle for their
living. I don't want to bhune anybody. We
have made progress in agriculture and the
country has become-self-sufficient. But Still
more than 36 per cent of our people arc not in
a position to buy things. They have no
purchasing capacity today. Take malnutrition.
Yesterday a doctor from Maharashtra was
quoting certain figures. We have buffer-stock,
but out people do not have purchasing power.
That is why we had launched that programme.
But the States also have to cooperate. They
must have sufficient infrastructure. I know the
difficulties. How has poverty become more in
the rural areas as compared to the urban
areas? We accepted land reforms. It was part
of the Congress philosophy and this
resolution was passed at its Avadi Session. I
don't want to take any credit for it. But have
we put a ceiling on income of people in urban
areas? The Urban Land Ceiling Act was
passed in this very House. But how much
excess land have we been able to acquire? We
had introduced the Land Reforms Act very
vigorously in some of the States. I think one
or two States haven't taken it seriously even
today. I don't want to name those States. But I
know several States have implemented it
seriously. It had also been brought under the
IX Schedule.

Nobody should go to court. What is the
actual position in this-regard? Sir, I would
like to draw your attention to the literature
which the hon. Speaker has given. I must
compliment the Secretariat for it. It says,
"According to the 1988 National Sample
Survey Organisation, between 1933-34 and
1981-82, the number of operational
landholdings increased from 44 million to 71
million
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consequent on fragmentation of holdings due
to population growth. The average size of the
operational holdings declined from 3.05
hectares to 1.67 hectares. What is the effect?
It has affected our agricultural productivity.
We might have achieved self-sufficiency in
food today. A day will come when we will
have to face our own problems. Sir, they
have assessed the food that is required in the
coming years and I don't want to talk about
all those things. The average holding is 0.38
per cent. I have got the figures in this regard.
These are the figures of 1981-82. Today it is
0.38 per cent--It is a small holding. How can
they live? What surplus produce can we
expect from them? You talk of exports.
Some people argue that honey and milk will
flow in this country. Some people argue in
eloquent English, in beautiful English and in
beautiful Hindi. Let them convince me. I am
prepared to sit with them, go to their house.
When 76 per cent people today are having
less than one hectare of land, that is the real
India. A day will come when they realise it.
Today, in the name of religion, in the name
of caste, they have a split society.

Sir, our senior leader from Kerala is sitting
here. We call Kerala agriculture as kerchief
cultivation. It is ten gunthas, twentty
gunthas. What will be their income? Can they
produce surplus food? They have to live with
other occupations, they work as labourers.
‘What should we do for them; Dr. Manmohan
Singhji is a Member of this House. The other
day, I heard his speech. The IMF and
the World Bank are putting all restrictions
about our subsidies. The day before yes-
terday, somebody during the course of his
speech said that our Finance Minister had said
that a white paper would be published on
subsidies. What are these subsidies; What is
the quantum of subsidies we are going to give
to agriculture? Let us examine it. There is no
need to favour anybody. Sir, according to
the figures they have given here, the total
number of labour-force is about 352 mil-
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lion. Sixty-eight per cent of the labour force
is in agriculture.

Sir, once the country"; income was about
60% what you call, the national income and
today it got reduced to 58%. What are we
doing? We, who are sitting here for
introspection, at least after fifty years of
Independence, should collectively apply our
mind. Some people today are enormously
rich that they cannot keep their money here
and they discuss about political corruption!
What is the money thet has been siphoned off
from this country? Today morning our senior
Member from the Left, while initiating the
discussion said that five odd lakh crores of
rupees is in black-marked and it is being
operated as parallel economy in the country. I
heard his speech. I do not know whether it is
five odd or two odd lakh rupees. So much
money has been siphoned off. Men may come
and men may go, Prime Ministers may come
and go. All, whether senior leaders or junior
leaders -- I am not interested in giving a
gradation—should collectively sit together to
find a solution. Otherwise, I will tell you, it is
not so easy to solve the problem of those
people who have been neglected in the last
fifty years. Giani Zail Singh has said about
this. I would quote Babasaheb Ambedkar in
the end. Sir, what is the percentage of literacy
among the Scheduled Castes, Scheduled
Tribes and minorities? What is the percentage
of employment? Sir, when I discussed this
matter with my colleagues, they said that
providing reservation to minorities is not so
simple here, should they not live in this
country? Should they not get the rightful
share? In karnataka, we have provided. The
minority population is ten per cent there and
we have provided four per cent reservation in
all jobs exclusively for the minorities out of
the 50% reservation as directed by an interim
order of the Supreme Court. We had given
reservation before it was referred to the full
bench. We have given reservation to Muslim
minority as a separate' block. We have
provided four per cent reservation in all
classes, class two, three, four and all of
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them. We have been implementing it in the
last three years. No court is coming in the
way at least. Is the Leader of Opposition,
Sikander Bakht, going to oppose this? I do
not think. I would like to tell your sincerely
that in the entire Central Secretariat, I think,
there may be one Sccrcretary or Additional
Secretary belonging to Muslim minority. In
the * entire Central Secretariat only one
member from the Muslim minority! I do not
know about Deputy Secretaries or Under
Secretaries. When I was the Prime Minsitcr, I
asked the Cabinet secretary why should we
not be able to have Muslims in two or three
places. Sir, this is the situation. We talk of
equality, fraternity, and that all are equal in
the eyes of God and in the eye of the
constitution. I would request the entire
House not to mix politics.

Some States have taken some decision on
this line. Why not we? In the Central
Secretariat, we are unable to get one
Muslim, even after fifty years of
independence, as a Secretary. Mr. Saifullah
is the man whom Mr. Narasimha Rao, had
made Cabinet Secretary. After that I do not
think that there is any Secretary from the
Muslim community.

AN HON. MEMBERS: One Foreign
Secretary ~ was also  there
(Interruptions)...

SHRI H.D. DEVE GOWDA: Today, I was
unable to get. In my ten months' time this
problem I faced. Why I am saying this is,
why we should not think over on these
progressive measures. Minority
Development Corporation, Financial
Development Corporation, illiteracy I do not
want to go into all these details. I do not go
beyond the time. I can understand your
looking at the time which has been allotted
to me. I will conclude in one or two
sentences. The only thing is, some of these
areas SC/ST and the Muslim minorities must
get their due share. I will tell you, in all
Government jobs, not only in Government
jobs, but even in local
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bodies—Shri Hanumanthappa and other
senior Members from my State sitting here
know very well we have given 27%
reservation politically. In all local bodies,
nagarpalikas,  zilla  Panchayats, zilla
parishads, town  municipalities,  city
municipalities we have given political
reservation. In my home district of Hassan,
earlier only three Muslims were elected to the
city municipality but now there are eleven
members. Whatever happened, happened. On
one side, there is a fight between religions
and on the other they are afraid that if you
give reservation to these people we will lose
the upper caste votes. The people are not so
conservative. We would like to blow things
out of proportion for our political games.
There are various issues which I could have
discussed. Even in police constable jobs, I
have gone through the figures as to how
many police constables in the country are
recruited from the Muslim community some
States, I do not want to name the States
because it hurts some leaders, do not want to
give figures. It is mentioned 'Not furnished,'
'Not furnished,' 'Not furnished,' for the last
seven or eight years. In some States the
figures are 5%, 6%, 5%, 4% and even 2%.
With these figures, how do you expect those
people to come to the mainstream? Let us not
allow this type of division in the society. That
is not going to help us. We may lose power
but we have to take courageous decisions. I
am not worried. We may lose power but

today or tommorrow the people will
appreciate. We cannot allow this to continue
like this. Sir, before I conclude. I wanted to
quote what Baba Saheb Ambedkar had said.

In the Constituent Assembly, this is what
Babasaheb Dr. Ambedkar had observed in
his concluding speech:

"Independence, no doubt, is a
matter of joy. But let us not forget
that this Independence has thrown
on us a great responsibility. By
Independence, we have lost the
excuse of
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blaming the British for anything

going wrong. If, hereafter,
things go wrong, we have
nobody to blame except
ourselves.

We must not be content with
political democracy. We must
know that our  political
democracy cannot last unless we
raise the base of social
democracy. On 26th - January,
1950, are going to enter into a life
of contradiction. In politics, we
will have equality; and in social
and economic life, we will have
inequality. We must remove this
contradiction at the earliest
possible moment; or else, those
who suffer from inequality will
blow up the structure of political
democracy that this Assembly
has laboriously built up".

Thank you very much, Sir.

MR. CHAIRMAN: Shri Sunder Singh
Bhandari.

forger & = (27 Ripex g&) : W, oI &
g PR \LrIQ |

MR. CHAIRMAN: All right. The
House js now adjourned. We will
reassemble at 2.30 p.m.

The House then adjourned for
lunch at twenty-seven minutes
patf one of the dock.

Hie House reassembled after lunch at. thirty-
four minutes past two of the clock, The
Deputy Chairman in the Chair.

3t QA0 TIATAHT (FACH) : HSH, TaTHS
P 31 B fevpe T il ?

STHYMRT : I8 A THON &7 f$¥hIM B,
TaTHE BT feThaT ANeT & |

3t QA0 TIAAGHT ¢ T TGHIC BT THRA
TE 2 RATTA-HC B ook Tl 87
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SHRI JOHN F. FERNANDES (Goa):
Madam, we should have a National
Government for the Special Session. This
Government should be dismissed.

Suamfy : Ry it Rirsie & |

I authorise him.

it gax fi Wit (Jorm) : Sywvmfa
TEIGYT, WIS dledd @ gal & dqd A
JaYAH § HETHT Ml b Tged H gy 7Y
RIS JATGTeT, HE BIIHIRAT B FIRT <
P wWdAar v a9 A T W™ W«
TI. . .(FGET)....

SHRI H. HANUMANTHAPPA:
Madam, it is not a question of an issue. It
is a question of the House. They cannot
be indifferent. They cannot neglect the
House. They may not reply. That is a
different thing, but someone from the
Government must be present.

SHRI MD. SALIM (West Bengal):
And we are discussing Parliamentary

Deraocarcy and the Government of the day
or any Government.

SHRI H. HANUMANTHAPPA: This is
very bad, Madam.

STAHTAFY : STHT oITdT ST XET 7, il ¥ &
|

3t TRIE-Je-4H TS (T 3R FIR) :
TaHe AT AT BRI B |

it fawy H=T ARG (SR Tew) : wEIEd,
ITRGBR QI Y&l 8 ISP BT b T T8
T THIOIT BT & |

SHRI JOHN F. FERNANDES : The
Government is giving a wrong signal, Madam
JUHHTIRT : 379 HSRT ST Bl AT AT Frer
Y |

# grex g WS : aTol gy I a1 &
g H OS! T SHT-U-3TTSTa] & [T HB1gou|
I YY1 THA AT PIAT § | 39 9 7 Waid
B & d1e AFEIT AMBS Bl g1 | Abaid 59
<3 & fIY FI1 121 2 | $9 < BT AT 3R 39
< B BAT Al b Y YR 8, UINd 8
ERIIEAEE]
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Ffewar 4 g3 © | 98 999 g1 U7 © s
YR TR T A%l ATl Tl ST Fhdl &
ERRACS KA

THE DEPUTY CHAIRMAN: Actually I
have a list of three Ministers here. In the list
that has been given to me, names of the
Home Minister, the Law Minister and Shri
Jens are given for the purpose of taking
notes.

eifer SR wrpfoe ™ Wi (s SR
Rrst) : Aem H SURXT g |

SUATF : 3T Y MY 7, ST 7 | 314 T
FRTEHAI SN E 1d s HAT 2 |

2 g e ¥ert : F= H s aul 9B VP
el &1 TRER Fell 3R I8 3= g1 Uit &t
WHR Tl {6 o aul IF IS A=IGT T
ORI gt Y e # 7L o7 | AfeT ER-eR
o AR # gRads gam 8k va
g T 3 fh 919 U et @) WRBR AR
T FH! | 3 h A 2 6 39 fo=1 afisSRraa
B 3% TaHe B Tais Fell | § T ST
o5 IRTSRIaa Wi offw Tariic g9 g
P fore foos AR H areeht aen 81 e oft |
T TaHe BT W Tal Te iR § g
FHdl § o 32 & T PIs IET Fdhe &
SHBT AP GPHEd A & ¢ 89 P
ARA WRBR BT TSH AdP] AT DY P BN,
AT 9T HET | 37 Fehell & | otfepT § TET qHeIa
5 SHd! & RSP TT9-S19 KT 7S b U
IS & AT 3T A UIfeal - U e’ ¥
AT B PR P TG Ahed WHR fHar & |
S99 9PR AR A d9e H T8 & o
e, TEl B Aepell | STy H GHSIA § [ |9
farel @1 BlseER & IT WS S
g H AHel B4 I1IT S Fhall 5, T4TdT
Y AT ST DT B, PRIR B I91AT ST
AT &, 39 W AR gF1 a1y |

Jg Waifde § 5 o 99 wRER| g,
ST Ul IT-UeT 3iR fauer <F1 &1 R |
BT =12 | AR, 981 U oMd URi MY ¥
ST9 W29 SV TV 3R FHEHGRE SR 8!
T 7T | SR SIS Bl T WHIfd § | 5
TR B SR B & oY 31aaR 7R 1Y
IR fpsi =
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el PR F I BT T, S= Tl 4T |
TP &7 W A Il AN BT 3O TR B
3R I §9E $ |HET U 81 iR AXPR BT &
I B e I B! IR AR T fohar Sy |
PR I8 UHh WIfdd doed Ht gH 9ed H,
e P FelR TR 81 B Febal al R TS gereh
2, ITII P 919 BT 4107 BT B iR S Higre
BT T1RY a8 <&l YEd1 8 | o —5 59 39
91 @t W) Rrerad we&dt 8, SU-9wfy weiey,
# g8l e Bl % RISRIT IR V&l §, o
e & Bs A bl TAT I & b 3= 3rusi
91 HE P AT U &1 8 8T v e
fava & uftr =g A & forg 52 |wg T8 e
3R I PR B 1 FeH B fSHRA Bl 8 I8
2 3R 99 B TeRIdT B 39H HH gl § 3R
39 UBR $ BIs 3% R a1 HeiRa o
91T B8 BT AAWR YT B b 3R S 7
awR 9 fear 9, ' ar A7 A, iR o W
BHISARIT B, SUH IRBR He-T I [Igar # o,
HET B BRI BT e Y | Ig I 8l
AITIH & T A%l TSI SAThea bl Tl
% forg |

I 919 1 99 & P 39 <9 BT Albad 3R
qiféat & HETH W I & 1 3 9% 99 B Sl
IRger YR I wifeat B, SHd1 iftre
e ok aftbadr e o 1§ &
Tl & R 3 781 g ifeh g I8 WHR AT
1Ry o &3 Tall B < A1 8, S A & 98
B IR I ERTTA P T =1 T8] HR g |
I WS 39 914 &I § b ot &1 e 8
efemior § 9 ¥, Sl & YR UR J9erl &
YR WX, TIT b MR IR A ISHIRT Tefrs S
B ¢ &R w@wifae ® % ePR 39 <l @1
EfRPIV A AT &I TRG 81 8, T
ST BT FYRIT ST HRA F forg I8 & @
R &9 I8l W aTe el ) JaMH g5 B < AT
q81 WX 9l BT HidT 9 ¢, &2 G,
BT faare I fot 9 fodl ©9 § SR 29, <1
TSR UhdlT 3R Yol H a18d a4 ©, 988
TE S U |

B9 fquTT @1 a8l #oR fan & s P
REISEEARIMIKREECIEISHEED]
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o a1, AR g et T e
I efeam 9 S99 9y @ IR &
e ¥ faeme o fmior foeam | 51 Soei fhar
ST g1 8 b 78 3rfsHe 3l T 81 g © 3R
5 arsHCT 3T 3feR BTSN | I8 Bis ot
AR A 6 A FHI-F9I IR 63 oI arel
ST Feoifded THIE & IR IT&T §U ¢ |
3T SFEAT TP AT S BT TebalT 3R T Y
AT Pl ST H IHR B (IR GAT § | a1
g g e T 'R fayu &5 '\ oue
Prfielrrg Reg B2 § I8 991 § 6 o0
T IRe wiedd, HREISYTE & &, Jof WA
AR & | oifhd Rl v IR 3R
AR W 39 WY IR TR Sid < SR A 31T
P fory a8 fan sthidea ok Suarft 81 Hadr
2, 39 919 B & H IR IHD! Jq 7T
g faan S | 1 § e g 6 98T 31 59
R R &1 91y | berdicd Wged 2,
Hepied SCN § dfed g1 @l g b
RIS SR A 37 SF1 @1 gf ST TR |
T8 B | rsRfdea MRiue T4r o rar @ b
FHY $ad I B AT b v 991 9 7
IAHT Yol &H ART 21 &R 1Y | 919 I Aol
B 3MaeIH JH1 & IR & e & b 39
Il BT YT R TR §9 < Bl gl Hel,
I B AT BT g AT, M0 § AR
eI @t fv Rt =frer &9 g97ahT uTel IR
BN, IAAT EH BIIST BN |

FAY AT ATBS Bl 1 UBR | T &

[RAJYA SABHA] Parliamentary Democracy 48

AT §9 & T | §1 H THRIEC U
81, 351 B IR T BT AreTdx B a1y
| & Bl 3HP &R SIh d¥E H TR g=i
JMAF T |

e ol o o off freh-ge wial s
WWAR 41 & | AEId: T FoR el 3R
IqG A1 BT TfETt JSHY DIl a1
o, I8 I HiRad g &1 2 | e
JUATE U ¥ 3R IUarg & Wbl § | oAfh
9% oIy B8 Brie g1 anfey & 3 wfeat
foretex w1 HXf 3R e fAfem e %
9y ST BfiicHe BT AR | 3R BIgel
# g, O Bl H AT BIbx Sh! AT
AN ARG | IR EHL AT FAT
IR wY W HHGINT AR A Taadr g4
SHl BT U7 BRAT B | T BRU | gAd b
U8l 3R PIgale{ 99 Adb, AfH b
U $ JMMYR W, AT I8 SATET F9gd, SUTET
fareaa=iir AT ST 91 8iR S99 SR UR
3R PIZAYM g1 § a7 H S fhefl vooiR
WHR ® o T8 AT | PlgeeH,
TaHe ff IR TR T 81 Gdhdl § 3R
qg 39 IR B Ul B | oT8T bal
PISAY TIHES I Tl PISel Ty B
PRSI BT BT 8P Thided d
PHRAT AMRY | g IS ARS Yoidl BT
BT, I8 IRHR P & M1 18T T
[ Ut $vdTed 81, UIST & WIRTaT gaTed
gl | FfP frefl-Jell TR 2 iR Hfame ot
U ASGRAT 2, AT Uh Ha¥[ 8 | Ry

fore vfesagfea, JRERRNT sl dfrifed @1
urad # SfaeT fopam gan &, aie1 gan & | <ifer
fUsel fo, T 3MH SETEIT §9R AR 31T
9 U O R YfaefasH & 89 JIRIY &Y,
T GO &5 9 WA Q I8 ©, 99 K8 & AR
N | 3P U Uh Sl IR @ B
ARSI & | J§ lad 9 U1 g Sfd Uap 3T
T 307 STRETRI BT Sl bR A fde =81
foram @ik Aok Sevve o f wrgel A T
AT © fop for) ver ot SUeTT 81 &V 8 1 39 IR
o oY &1 wgferd & <47 A1y a8 ST
P A G BC B © Al BIS 1 DIS 30 gfg
P ATAR I &F | AT U &, T4 THR Bl
B BIAT © | B9 S 91 BT YT HRAT A1eY
IR

RTTeRY 39 BRI BACT Bl ol A1ty
AR TET Pl TTaHE B Fherdl & oy
JATTLIEH Y= AT ST AT | 31 STh I 2
39 91d B Seo@ dRd gy e uiivifed
PIA P IO AT PINRT W) g9 o1
2 1 89 3dgl guIfelg § P &9 S9! e
IGAT IR &, A BHA fJediH o | a7
BIg SN T8l o &8 U Y BR 91 IR, IR
B IS V& FIfh 3R & favaw 1y a7 foeht
R I foTh! 89 el AT <1 e, SHbI
araeR et sem | F T8 e fb Aafed
PR F MUR TR PIs I 2 Aolgdl B
B AT 98 ThdT & IT 30 I U1 &6
g T 39 A, SerariiEl § els sHIEEd
eTiic 3R Ui U B b Rufer § an
el 8 | T 80 99 ThR &t uRfRuferat #
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FHHT & MR IR 3T &1 BT BIH HRAT Yo
P I & TART GBRI B Forgll e |
I 91 A1 A% © [d SaiTdpell qa H 84 an
$dhg Jod o, Rusicied ame €1 diuat e il
AR If you are not able to carry the people
with you in your decision... Al BRI I8 T
JERT RS | B9 Ga AU 0l § HHSART
AT BT | T DI DT JHAM ST IS
FHATE |

TART <W TP AT M wed © 3R
I 31T TeH & MR W I8 T™] & P
3rex¥ T UeT 71 21 | Fex # 93 & gafoy 7w
Uifetfeae ATgerst fohell Te W= o 31 SR
T BN | YR Pl ARNPR 8, NfEhd 356 B
Ieod gall, foramn st gon 2, s9a §
SIERT el AEdl § | Ub R W T8l gafl
Rrrep! HieT e & S STt ¥R WR & 356
BT TR AT B | SIS HAsT T8l ®
R AT $B T8I el | 3ATST WY TSI
BRI | 356 AT B Bl G 89 B ©, Al
Ig HAYST A% BRI A= HH=T
ST Ay | H 356 b QIR B a1 el
HRAT | H ST} qHeIT g P oo BT |
PREICTYTITA 5 ST Bl AARAT H AT Bl

FATY WG & foIT nfdha 356 X8 fh BIg
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g F IR H faare gear g | H wHear g o
Jex IS 81 A1RY | AfhT ot Bl S9h1
TGl s ISH &F IMUR TR BRI Tas
T S | Y BRI UER Uic & YR WX 8
B TRy, T femrex 89 ¢ %7 § | fUmd
=1 5 950 ISTER0N gU & 59 I Y H 59
UIET Bl TRBR & B G HA1 & SHDb IER
W T P HH 97 B R | 3G AT v TN
Jol-ole avT 9 91 o fh Big Hig AR
B, Tl & HUR T§H HRA BT FaTd Tl 8T
MRV | &9 S & [T ferTsd frdg aRg |
g T2 T | 3T SABI & AIGATS a1 I,
0] AR G A1 ed & dP B Pl 3R
AR BT TGTHE R IS & SHD] 89 oIl o
12T | gafelv & BrgRiRRre Reei 39 avg
F T B 5 s BRIy W Aoiga &8
3R v B HT AT B W TRE D gAK
ST 8 BT a1l UST A & |

AT BT Al oft s3ft 9P A R | ST
AeATgos W & | FIT 39 91 BT fIaR T8
T <11 Aehar fh 3MaR-3Te SHIHT P IR
TR & TATh I B < 3R ST B 379 AT
DI TN B Y AR < | ST 99 $B I
THR I BIZTATgST 81T & | 3o &9 fagar
PR Fhd 8 b Il Bl IE NBR Rt 7 feaw
SIS KNSRI ICREC IS CIC I CI DR

T Bls JIRAT SR BH] NS 8T 5D

S 1T & fTY SRIATE PR A RUdT ST
b | BH Bl Ab-od TRIATA HRAT A1

cifee T <1 T § | Ui 4 e |
I AT fop B9 377 U199 BT SRISTATS O ol
R a1 Afe aifdraier 3 SRigasss gfew
3ITST U7 2 | 3Ny fawea o1 aRRRf 931 8 |

3R I HHTSH F o U B W &l D
356 B ST fpar oy, fAfa dRas &
forT fopam SITY &fR S ) MawIddT FHI 8T
T R ¥ e B Sfre B & foIu

STILH AL 8] & IR ART BT ART S B
I B9 TRIBR 15T € 9 & RIBICH A< 1Y,
T8l I SRRACH! I AINHA, Uoiee &

T T R A, SS9 RF|uiees &1 ar

HSH $ST SN IT Ulfes] Bl SHEhIChHal
BT B P Y IR feam W7y |

roihd g At faare =en € & 1ok %
AIfeR 4 7 fF f5e urdt &1 g, w9 gag,
IS P AR BT H YIS B AT Aol
P FAR IR QIS BT | § 1 g 69 ARE b
ITER0T B & 8, Bl 7 hel gH esgol
BT AMRY | TR of ST B a1y fob Qeft
IR § IR B T R IR FRAT BIAT
Y | I feafhem R, Mfafcda TeR w
39 97 Bl BISHT UlferITHex] Bl A%hel 7 81
ST BT AT B | 39 IR TR ST B Mg b
SREIRY

UTI T AT &A1 T 37eheT & | AHIRAT &
U ST & | Hshgil 599 Gl d AR UTaR$d | 89
SHRRA # fawar w arer v & gt
AT OR WRINT B H Bl a1 1Sl Bl S AferdR
B I AEA 7, FAOgd a1 AR ¥ 3R
iferamie ¥ arId O S SHERT 6 of ST
P 1T DR 7, I UTfeTIME I 39T g9 I
B Fball 8, AT I B Foball B, fafics
THIR A TG, A1 AT GFARTe BroRier
R T8 B APl 2 | 39 W fIaR BT B
SR BT |
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I8l R e &A1 4 SHImH iR 39 Gaa! g
B FHY YRR S T4l s & | JoI 7D
X IR H g B & T 33w W1 @
ARARH BT Ao & b fg ®1 Ram et
H | 3R I8! GIROT 8] T I1pT AT HSTRE]
IR FIT A foha, 3 fRTedt & T 3a
YT & IS o 1 b | 1 a8 ASIRET I
TTelde PG g Bl Il BT a1 37T
S A FHhd © | H I e A8l § o ey
3ifeg & Tfy 3= 81 | IS9P RSP Tsed |
I {15 a1 S | S9! sfaaferc! ara

g1, W g 1) &) ok orR ' deas & a1
9 YBR BT AEE SHY 1! THIST &b A1 FHH
AR W G A & oY S B Bl Iqh
e aaeae & fpar SY | 39T fdt a1 faxiey
T8 | e T seeIH A T, fh s ew H
R d¥phr @t =@af o 2, sher ot ==t
B & agd TRAYUT 3BT &1 I HRA B |

3.00 H0 40

3R o W & WRI 3 99 91 8k § 98
T 98 B B b Hel 89 WIHeR &b dl
TE T B Y | T B B, 3 G g3 o9
T DI Scoid B T, b § MU Hied
& ity SAFER T8 &A1 3FR H Aed & AT
T H TIRIT DI TG DI IR &l e | H
Pac Jel TTEAT § [ AR < YTl 81 09
faRTefRal & @l @1 9g+1 &1 il el i &4
AN A SH@! AMfred, amiiTe aravensi
B GURT F foIg S HRAT AMTLAD 7, IADT
B & oI mUfiear & MR ) aR o
I PIs AN TS T 81 S1F AIRT 20 3R AR
T BT FHS THHUAT b IR W IR B
AP 3R THRIT3N BT e BT H AGG € AP |

gd-9gd gUqI< |

3t e &b IS (S 3R BEER)
AT SURYTIfT S, 99 9 98l § S5 a9M
ESERERNEN NI CES I IS G R 1)
1 AT 59 QR WRA H AR & | §HD A1
# 9v Ao R amer 29 off ¥ ST off
WA HRAT § | § 37O ThIR SHISH! & Sl
ENERS
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UfSd SaEx drel A% off 9, i 7 Rk
qiferamies SHIET &1 7 Rk [ & 3w
gics 519 d d 7T I8 SHBT AF] 4 B |
9 gl fob & dfed o ) i, o Seiv 28
AT, 1957 B @b G H B IR qEoae
RTI®T 3w & Iferaries) SHIhN! o, I8
BT B, H Th IN UfSd TaTER drel A% ol
P ToR BT

“BHR 915 JHSRT IS FEfthel H,

I quote:

"We choie this system of parliamentary
democracy deubrately; we chose it not only
because, to some extent, we hat: always
thought on those lines previously, but
because we thought it was in keeping with
our own old traditions, not the old traditions
as they were, but adjusted to the new
conditions and new surroundings.

Parliamentary democracy demands many
virtues. It demands, of course, ability. It
demands a certain devotion to work. But it
demands also a large measure of co-
operation, of self-discipline, of restraint. It is
obvious that a House like this canatot perform
any functions without a spirit of co-operation,
without a large measure of restraint and self-
discipline in each group. Parliamentary
democracy is not something which can be
created in » country by some magic wand.
We know very well, that there are not many
countries in the world where it functions
successfully. I think, it may be said without
any partiality, that it has functioned with a
very large measure of success in this country.
Why? Not so much because we, the Members
of this House, are exemplars of wisdom, but, I
think, because of the background in our
country and because our people have the
spirit of democracy in them.

We have to remember what parliamentary
democracy means, more so in this time of
change and ferment, than in ordinary times.
Even when the old order is good, it has to
yield place to a new
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one, less one good custom should corrupt the
world. Change there must be, change there
has to be, particularly in the country like
India which was more or less changeless for a
long time, changeless not only because the
dynamic aspect of the country was limited,
restricted and confined by foreign
domination, but also

because we had fallen into ruts of our own
making, in our minds, in our social
framework and the rest. So we had to take
our souk out both from the ruts and

from the disabilities and restrictions caused
by alien rule. We had to make rapid changes
in order to catch up.

But, while changs is necessary, there is
another quality that is also necessary—a
measure of continuity. There has always to be
a balancing of change and continuity. Not one
day is like another. We grow older each day.
Yet, there is continuity in us, uabroken
continuity in the life of a nation. It is in the
measure that these processes of change and
continuity are balanced that a country grows
on solid foundations. If there is no change and
only continuity, there is stagnation and decay.
If there is change only and no continuity, that
means uprooting, and no country and no
people can survive for long if they are
uprooted from the soil which has given them
birth and nurtured them.

The system of parliamentary democracy
embodies these principles of change and
continuity. And it is up to those who function
in this system, Members of the House and
the numerous others who are part of this
system, to increase the pace of change, to
make it as fast as they like, subject to the
principle of continuity. If continuity is broken
we become rootless and the system of
parliamentary democracy breaks down.
Parliamentary democracy is a delicate plant
and it is a measure of our own success that
this plant has become sturdier during these
last few years. We have faced difficult and
grave problems, and solved many of them;
but many remain to be solved. If there are no
problems, that is a sign of death. Only the
dead have no problems; the living
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have problems and they grow by fighting
with problems and overcoming them. It is a
sign of the growth of this nation that not only
do we solve problems, but we created new
problems to solve.™™"

HqeIGdT, # 4fSd S @ 98 dHIR gdferg
BT B B Rl gABIP J Foolae, o )R
g 91 <8 I, ‘uiferamies) SHIEE o $iR
37T fIegret 40 ATl 3R $B HEH 918 59 Fad
# ot giferamicd SR W) T4t 81 IE T
I DI g8 THR O 31T 40 AT 918 4T 3R
B Ued ¥, I § o1 oIl § T 9% ot &b
T H S € fihe Socit & RIat 40 |1t uga
oft ISP ST I IBI 37U THIR H Pl ©
ol g 81 A 91 9 & 1€ g @ '
ST 8 31 T & oy o Ear &1 T81 8 1

HeIedl, 84 el € f& 39 50 991 4§ gAR
oIt =1 ST B Y iR SMToTel faet & are
59 T A IRBR TS S=_IH ASd, faoTer,
PRYM, Tpel, A, Tellldor, ISHR-Y
THH =15l B9 DI Gl BTs | UFRSd STares drd
8% Sl fob ATST gfean & snfdcae we S
HYERTE & MR roig et Siifes SaTarst,
Aie Cariarsll fFrafar s # Hg Al saraT
31 IR, S 9gd ARy U ot &9 B
2, A 59 & Fras[e ot 39 wfermies
SHER # 98 AR Ao R ard Y %E B
e forg &+ &t qefrer B=eT &, B Bl el
2l

IYFHTYf Sff, 89X fEgwIM & ugdl [eH=1
USd i 7 500 IoTaTel Bl AR U WIRA
TN [ ATl T I8 AR Ueb RIS, HOTdd
1 JET, 99 Jid dTel U AN 9 99 & <3,
<ifhT oo a6l | 9 <9 I3 © b gal & T
IR TS R q 3T 93 W2 ¥ | A1 ATddharG
TAR A, AR, UoTd iR iR & B1an
B3N 2 | 98 U4 B 79 8, e fou 59
uiferamcdt A F Bqe # BHd! Seal 9
STl 8ol g1 1N | UTferamies) SHIhE o1
a9 I8 el & Aral-ard, ARGl 9 g9
IFD! AT B AR g 7 Mot | 5@ 7ol
EESISINIEIRSHE RIS K ISR I K EC

BIT SITelT B, gafer &
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I 6 ST o9 'W 39 uifeRmie H
qiferamied) SHpA W) T B %2 §
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TG P gt &, a1 Aex &1 &1, 37 94
Rt i 9 s R a9 soeR &1 & f

HIR I A9l TR, TS, 374, RS B
ITdhare Bl UL & o0 $H TH B, Sqh
e &9 eroe feant-femm & a4t R wifeat

TP BIh $HPT 8 (dlef |

ARy, Aol § Yo} e 1 B
Rrareft wifeat & fewame @1 #iv] a8 oM
Y I 8, olfh Sl I Hidl # W& &, S
gAY a8] & <l & |1 B 8, 981 & TN
A & A1, g81 P U ford A & |, a8t
TS ® 1 78 31 & 6 Aos IR TR IR @Y
WIS 981 & AN BT ST AR IR JHAT Bil
2, ATell AR IR JHAM BT 8 | TS I§ T9H
Ramd 9gd 4w gdhell 18 © | § 59 9a9 4,
FeTHAT St I8 SRERT HH B e,
T BT &, 3MTST 98 Hof & -1d &4 TS & 3R I8
AT 317 &1 b &b Bl b g | B Bl U
HEd ¢ 6 B & qod A B9 U1 ofd B 3iR
I Pl & 1 &H &9 Y B, afhT g8 Ramd
TS 3T e R dASls S 8l § — UP df
JATihare ¥ MR gAY faeetl & i1 ol fyera
2 98 A% 78! BIdT 9ich Ga S% Y& 98 9/l
SITAT § | 37TST U8 Pal NS TR BRIS &, el
BE TAR BRIS &, el Uid §AR BRI 8 |
ESGARSCICH R I IS BN | B IR C Gl |
TET SIS PRI | IE RIS 9 09T B
TS gS AT ATS TS MBd 78T 2, Ig o e”
H S g5 © 3R SUBI YHEc 89 AGD!
TR BT 2 | gferg # Arg 3 ol &
39 g 99 U, STEt fo I 7 srddarg
BT & I IR PO IS A He T bl & Al
I TR S BoAT Hboll GRBR BT 8, Sl S
Jddware I e & o1 g faT 7, &1
A & g A BT A1 |

AR SUFHTART Sfl, BHR g AR A1

AT & ST8l 37e TS U & 8] SHdbT
TAd AR TR W BB T Pel SWATSA [har o
BT 8 | AT Ged Bl SIaR ArSHR THRA Bl
TSP TR B BT SHIHY! THST ST BT R |
A WR TSN BRI B SHIBE! BT A e
ST & 1 3ATST WRT B Grax HIWIS Bl oy,
T Gra” AT I TER) Grax 9T H THRd UaT
BT DY SHIHAT BT A1 T SIar & | &4t a1
THIG AT AT A Ugel 3R 3Tl & 918 oY
WRT ¥ &I, b Ta SATST MBI DI 91
g ® fob 1ot v &Y e b 3R ST -uta &1 S
% foret ot Y ST B, IE A9 981 HIBR
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CHATURVEDI (Uttar Pradesh): Thank you,
Mr. Vice-Chairman.

Today is a Solemn Raoment which needs a
reekening and also an assessment of what we
have achieved, what we have accomplished,
and where we went wrong.

Sir, I do not want to do it in my own
words, Nobody underestimates or ignores the
achievements and accomplishments of India
since 1947. I will better do it slightly later on
in the words of late Shri Rajiv Gandhi. This
is from the speech delivered by him in 1985,
at the Congress Session. I would quote only a
few sentences and not the entire speech
delivered by him, or, long extracts of it.

Before doing so, I would like to
congratulate Shri Ahluwalia because he
mentioned yesterday that we have not been as
careful and as attentive in paying our homage
to those who fought valiantly
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for the country; people from every nook and
corner of the country.

This morning, I had the same feeling when
I saw the 'Hindustan Times'. Sir, Dr.
Rajendra Prasad, the first President of India,
presided over the Golden Jubilee
Celebrations of the Indian National Congress
in 1935, at Mumbai. The newsitem, the
headlines, said:
'Samadhi or............... "I do not want to use
the other word.

There is one point which I would like to
mention here. Earlier also I had mentioned
this. There is one thing which we should do,
while recalling the sacrifices made by our
leaders, while recalling the names of these
leaders. I would like to reiterate it. Since the
Indian freedom movement was a contribution
of a number of streams, it is absolutely
necessary that we make an effort to get all the
papers and documents wham may be in the
archives of other countries; particularly,
about the revolutionary leaders, or, even
persons like Lala Lajpat Rai who lived
abroad for a long period. The Government of
India should make an effort, in this year, in
the fiftieth year of our Independence, to get
all those papers so that many of the
controversies could be set at rest. How many
of us remember thai Subhash Chandra Rose
was also elected to the Central Legislative
Assembly but he was prevented from
attending it? How many of us recall that
Bipin Chandra Pal was also a Member-of the
Central Legislative Assembly for a period of
three years and that he thundered in now
known as the old Secretariat? Then, Lal, Bal,
Pal were the idols of the freedom movement
at a point of time. That is why I suggest
again, whether it is about Netaji Subhash
Chandra Bose ar it is that of even some other
revolutionary like Virendra Nath
Chattopadhyay, the eldest brother of Sarojini
Naidu, who is reported to have died in the
Soviet Union on 1936 purges, which has been
confirmed by a Soviet scholar, we should get
all the documents and papers. This will be a
lasting homage
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not only 'to these revolutionaries but also to
those writers who want to write a full and
complete history of the freedom movement
of this country.

Sir, it has been very rightly mentioned just
now by my distinguished colleague that when
we go to any mushaira or any kavi sammelan,
we find that it is politicians who arc the butt
of all criticism. That is why this is a matter for
introspection for each and every one of us. |
even want to submit that the cartoons of R. K.
Laxman and other very eminent cartoonists
made during the last 12 or 13 years and also
those in language papers are a telling and
eloquent commentary on the way the people
perceive us and the way the people feel about
Parliament's functioning. That is why, I think,
it was very rightly said by Azad Saheb that
we must look into this aspect, the people's
perception, apart from the aspect of leg-
pulling which may be the result of intra-party
and inter-party disputes and differences. That
is what, I think, soul-searching is called for.
Why have people begun to think that politics
is only political chicanery, political self-
aggrandisement and political victimisation?
Why have the people begun to think like this?
Why has politics become so personalised?
This is a matter which needs our serious
thinking.

Here, I want to submit, Sir, that
parliamentary democracy is an instrument for
achieving the objectives that we have. Those
objectives are embodied in the Preamble of
the Constitution, which is now supposed to be
part and parcel of the Constitution itself. At
one time it was felt that it was not part and
parcel of the Constitution, that it was not an
integral part of the Constitution. This is the
vision which was placed before us. That is
why I say it is an instrument. We have to
judge how far we have succeeded in
achieving those goals that were set for us
through the effective tool, through the
purposeful tool of parliamentary democracy,
that was fashioned by the founding fathers of
the Constitution.
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Sir, parliamentary democracy, as has been
said by many of my friends, including my
senior  colleague, Bhandariji, is of
fundamental value. It has to be cherished for
itself. That is why, as he said, we have to
take note of any attack on parliamentary
democracy from any side and on any part
whether it is at the grass-roots' level or it is at
the level of the States or it is anywhere else.
This is the summum bonum of the freedom
struggle that this country had initiated
against high odds.

I also want to mention, Sir, that it is not
only of fundamental value but it is also an
instrument of nation-building. I do not want
to go into the details of the subject. How far
have we been able to use that instrument
cither to prevent the seeds of separatism or to
eschew the seeds of casteism or creation of
vote-banks, whatever may be the basic
purpose? We need not go into that. And how
far have we been able to use the instrument
effectively for the basic purpose of social
cohesion and nation-building? I would also
like to submit that this is an instrument of
economic development. A lot has been said
about the economic development also. Why
this disenchantment? Why this disillusionment?
Why this criticism? Have we succeeded in
finding this out after our discussing it for the
last three days? That has been amply borne
out during discussion as to how far we have
succeeded in accomplishing the economic
objectives that we placed before us, despite
all the progress about which we talk so often.

I would also like to mention that this is also
an instrument of social and psychological
transformation of the people, it is the dignity of
the people, equality of the people and so on.
How far that kind of psychological and social
transformation has been brought about in this
country? And ultimately who is at fault for
this? Not the Parliamentary democracy, but
persons like me and others, who run this
Parliamentary demo-l  cracy and who have
earned this odium,
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this kind of pejorative connotation today that
seems to be under strain. The other day |
attended a seminar. When | mentioned a fact
that the days of parliamentary meetings arc
getting reduced after Nehru's time, some
people, very serious-minded intellectuals,
quite seriously and not jocularly, said
'Chaturvedi Sahib, it is

better that the whole thing is wound up.' This
kind of psychology can not be ignored. This is
something that we have to take note of. That
is why, as | said, | do

not want to quote at length the former Prime
Minister. But, | would very briefly quote from
his speech that he made about 12 or 13 years
back. I think, this sums up an assessment of
the way we have proceeded these years,
despite all the achievements that we may
have had. | quote:

"They, (the people) are handicapped.
On their backs ride the brokers of
power and influence, who dispense
patronage to convert a mass movement
into a feudal oligarchy. They are self-
perpetuating clique

| quote another sentence:

“Their life-style, their thinking or
lack of k, their self-aggrandise
ment, their corrupt ways, their link
age with vested interests of the
society and sanctimonious porturing
arc wholly incompatible with work
among the people.”

This is the situation which was assessed by a
former Prime Minister a few years * back.

I would again quote one or two more
sentences:

"There can be no protection if the fence
starts eating the crop. This is what has
happened. "The fence has started
eating the crop. We have got
Government servants, who do not
serve, but oppress the poor people and
the helpless the police, who do not
uphold the law, but shield the guilty; the
tax collectors, who do not collect
taxes, but connive with
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those who cheat.... They have no work
ethic; no feeling of the public cause, no
involvement in the future of the nation,
No comprehension of national goals, no
commitment to the values of modern
India. They have only a grasping
mercenary outlook devoid of
competence, integrity and commitment.”
Then he goes on to say and it is very
relevant: "Corruption is not only toler-
ated, but even regarded as the bal-mark
of leadership."

| think we must mark these words and think
about what ted him to come to this kind of a
conclusion or assessment. These are the
words, which | think have to be marked. Is it
not equally applicable, if | may say so, to the
Ministers and other Ministers m positions of
political authority?

| would just finish by one sentence more,
because that also seems to be relevant as
was said.

It seems again to be of contemporary
relevance, of complete interest even today
and | quote:

"Flagrant contradictions between what
we my and what we do has become our
way of life."

These are the brave words. But, have we
foDowed them by suitable actions? It has been
said that the law will take its own course which
we hear very often. But boulders arc placed to
block and divert the course of law. This also
we have witnessed' and. | do not want today to
talk about it. | abo do-not want to talk about the
alienation of the people in a democratic
politics. If a security wall has come about, | do
not think it is a wall of social security for the
people, it is not an economic security wall for
the people, but it is a security wall of the black
cat commandoes and so on. The only com-
munication of leaders with the people is from
the bullet-proof glass booth or from a distance
through loud-speakers. Nowadays one-sides'
dialogue takes place between the people and
political masters. Is
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that the way we can really strengthen
democracy and achieve the objectives which
we have set for ourselves? Somehow or the
other they are missing.

Mr. Vicc-Chairman, I cannot help
mentioning Aurobindo Ghosh because the
other day it was referred to by Dr. Karan
Singh. In 1905, he wrote a letter to his wife,
Mrinalini Devi just before the Maniktola case.
He talked of three madnesses. I would Kke to
mention only one of them, the love for the
country for Bharat Mata. About whom he
says, "I worship and so on." This was
produced in the court. Most of his letters have
been lost. He said, "For me it is not just a
piece of land, not jusi a periphery, but the
people, the Bharat Mata whom I worship."
Again on August 15, 1947, when Mahatma
Gandhi was asked for message in Calcutta
when he went there to put an end to the
holocaust that was taking place there, he said,
"I have run dry." He refused to give a message
to the All India Radio. All of us are aware of it.
Aurbindo's birthday fell on the 15th August
when asked for message on AIR. then, he said,
"I have still five dreams." I would not like to
quote it at length. He expressed both the
pleasure, happiness as well as anguish in his
heart about the partition, he said, "Probably
that also will be undone in the course of time."
He said, "I have still five dreams." 1 think
those five dreams are still true for us. He goes
on to say, "It depends on how Independent
India we have conducts it-self now." I am
saying this because it is the perception of the
people which is important. If we think that we
are the representatives of the people, let us not
delude ourselves. What we think is not true we
can usually do the mutual back patting. What
is the perception of the people? That is
relevant. Here I will just draw your attention
only without quoting. What Mahatma Gandhi
has said in 1937 when the Congress Ministries
were installed. All along, particularly in the
last year of his life, three or four days before
his assassination in Delhi, what he said about
character, what he said about corruption
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in public life and so on. In 1921, what Shri C.
Rajagopalachari had said had been published
by Vidya Bhawan in his Jail diary. He said,
"We are going to get Independence, but
worried how we will use it." In the evening
talks of Shri Aurobindo we find the same kind
of thing, "What worries me is how we will
use our Independence." Today morning we
had a Member who was sworn in. She knows
much more of Shri Aurobindo Ghosh than
most of us here. That is why I just want to
mention that this is something that wc have to
keep in view.

Sir, I do not want to go into the economic
and political pathology or anatomy which
have been discussed all along, but would like
to mention a few points. One thing I cannot
help mentioning is the analysis—not my
personal analysis—done by many of the
political commentators those who have
worked on the Indian political system, from
time to time. One of the things which had
happened in this country at the time of Pandit
Nehru's period was known to us and even the
people have called it, "The democratic
dictatorship." He was the person who always
ensured that democratic norms were upheld.
There are a number of instances. But
ultimately, it is the 'one party say', 'one party
dominance', which grew and led to the
identification of the party with the
government, of the government with the State,
the State with the society and sometimes with
the individual. The entire politics became per-
sonalised. And with what result? with the
result that it subsequently led to intolerance,
misuse of Article 356. I do not want to go into
or give the instances or it or the aberration of
the 'emergency' that took place. This is the
kind of thing that we have to keep in view for
future.

Considering the time factor, I do not want
to go into the anatomy of the economic and
political aberrations, though many of them
need reckoning. But one factor it to be kept in
view. In many matters, the decision-making
is so slow, so fumbling, so halting—whether
itis the question of economic reforms,
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public sector, vulnerability of the weaker
sections, the Scheduled Castes and the
Scheduled Tribes. Who is responsible? I
think it is not that parchment called the
Constitution, but it is we who just tried to do
things in a wrong way. Even now, a reference
was made to the discriminator-ry treatment of
the Indian industry, particularly, the village
and cottage industries. The Prime Minister's
assurance was quoted by Mr. Das Gupta or
Mr. Balanandan . why should this kind of a
position arise? Here, I would like to mention
that while the Constitution talks of equality,
there are many glaring disparities between
sections and sections, between states and
states, between the other deprived sections of
the society. And the regional imbalances are
tremendously increasing.

I think we have talked a lot about the
World Development Report, the Human
Development Report and the UNDP Report
also. There is the Population Action
international which brings out the Human
Suffering Index. I think it will be interesting
for us to take it from the Library and look at
the Human Suffering Index.

I am one of those who believe that in vital
fields consensus has to be worked out. But
working out consensus does not mean
abdication of responsibility and shirking of
what a particular government is supposed to
do. I will only mention now about the land
reforms aspect. It has been completely
ignored and I think it has been put on the
back burner.

About the social scenario also, I just want
to refer to one or two things. The Social
Renaissance Movement of the 19th Century
made by Rammohan Roy, Ishwar Chandra
Vidyasagar, Veeresalingam from Andhra
Pradesh, Swami Dayar.ad from Gujarat and
Ranade from Bombay. That had a particular
momentum and that momentum seems to
have exhausted itself. Now, 'satis' are not
committed in rural areas. The eases mostly
arc now in the cities of the educated people.
That is the kind of social reform
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movement now we have. Here, we pay lip-
homage to the question of empowerment of
women. A committee has been set up with
our Deputy Chairperson. But when 50 per
cent of the population are women, we failed
to pass the Bill to give 33% representation, to
give them the rights, to give them what we
promised, what we committed. Where is the
commitment? What has happened today? Wc
relegate to background all the commitments
that we make in the name of consensus,
working out a consensus. One social critic,
researcher, has observed that somewhere or
the other, in India, a crime against a woman
occurs every seven minutes; every 54
minutes, a women is kidnapped; and every
102 minutes, a dowry death takes place. This
is the kind of social scenario that is prevailing
in the country right now. Sir, many worse
things arc happening in Delhi and elsewhere.
1 do not want to go into them . This is just an
indication as to what agenda lies for future.
This is not a new blue print which has to be
prepared afresh. This is just something which
we have to do in reality and we have to
realise the tryst with destiny and we have to
redeem that faith.

Sir, I would like to point out that even the
Supreme Court had to tell us what constitutes
molestation of women. It should be our duty
to do it. This is the kind of a situation in
which we pay lip service. The SC/ST is a
case of social inequality, social indifference
and out right social oppression and this is the
thing that we have to take into account.

Sir, 1 am one of those people who believe
that amendment numbers 73 and 74 to the
Constitution are wonderful amendments. But
unfortunately, there are two things which I
would like to point out. Firstly, I would like to
refer to the way in which it was first taken up.
In fact, it was as a result of the counter-blast
because there was a demand from the States
for more powers. Conclaves were being held
from Kanyakumari to Kashmir that there
should be greater devolution of power to the
States. So, I think, the
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whose process became ineffective ia the
beginning. IfofortMMciy, the legislationgs ,
framework that hat been worked out by me
Parliament, has not been property
implemented. That has not been properly
developed through a legislation in a number of
Steles, including the Stale to which I belong.
What k this tall talk of no devolution of power
because with the empowerment of democracy,
there has also to be the enrichment.of local
bodies and Steles, there has to be transfer of
resources. But except one or two Stales,
unfortunately, most of the Slates have failed to
do mis because Ibis new system k eonsidered
a paralel source of authority and power by the
parliamentarians to which they did not agree.

So far as primary education k concerned,
thk k an area concerning the State and k an
area of darkness. Somethings was said by Mr.
Jitendra Prasada about education this
morning. How can you have a.right to
primary education when the universalisation
of primary education, which was supposed to
be done in ten years, has not been done so
far? Wei, the Steles suffer from paucity of
resources. Basically, thk work is that of the
Panchayats and the municipalities, who are
completely handicapped for want of
resources. How will you tackle this problem?
We arc just paying a lip sympathy to the
whole thing. Just a few minutes back, I
referred to the question of credibility .of the
Parliamentary institutions which k at the
kftrcst ebb. I don't want to go into details. But
the nexus of crime, politics, business and
economic buccaneers, business, mafia and the
muscle power, who mutually provide patron-
age and protection, k worthy of serious
consideration. We always make the promises
that we are doing something. The Vohra
Committee report k there and many things
were known before that report. But what
action has been taken? On the other hand, I
can give sixteen or seventeen examples where
the officers, who. tried to tackle such cases,
have been transferred or shifted for one
reason or the other. I have got a Ikt of those
cases.
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Tim k some thing which all of us in this year
must take note of. It has been said mat polites
has been criminalised, yet, we always say mat
politics has been rrimmasksa. What would be
the public perception? They sec kidnapping,
they tec bow the rule of law is being observed
in this country and to on. It k not that the
politics has been crimhi anted. In fact, the
crime has been politicised. Both crime and
politics have been commercialised. 4.00 P.M.

It k done with a money motive, with a
motive of pecuniary gains. That k why we
have to do something in thk regard. I am also
one of those people who support the citizens'
duties. Now there k a complete chapter on it.
Why k thk chapter not being used? Why don't
the people know about it? Dr. Karan Singh
has mentioned about it. Thk k something
which wc have to think about. The words
socialism and secularism were introduced
into the Constitution during the Emergency.
This chapter was also introduced during the
Emergency through an amendment, with the
result the people do not know about it. That is
why the hon. Speaker in the other House
talked of the second freedom struggle. I
thought the freedom struggle was over
sometime track when many of those who are
sitting here were behind the bars. What I am
told is that the second freedom struggle was
Jayaprakash Narayan Movement. Probably,
in this 50th year of our independence, we
must think of a new liberation movement. We
need not give them numbers. We should do
something so that the coming generation may
really feel that we have discharged our
responsibilities. I don't want to indulge in
parrot-like repetition of the slogan of
secularism. Day in and day out, whether there
is an occasion or not, we use it. This is
something like "crying wolf" so that you can
just gather the poor sheep in your fold, I think
the sheep arc also getting wiser and cleverer
now. That k why this hollow slogan has no
particular purpose.
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Mr. Vicc-Chairman, | will make two
comments and resume my scat. One is
regarding political corruption at high places. |
don't want to go into that in detail except to
point out one thing. Mr. Mohan, the ideologue
of the ruling Janata Dal, has written an article, |
think, in THE INDIAN EXPRESS recently.
Many nf the constituents of the ruling group
have expressed themselves as to why many of
the cases of corruption arc not followed. Is it
the price for survival? If not, what? There is a
list of corruption cases, from fodder machines
to fodder scam. There is a big list. Mr. Gurudas
Das Gupta mentioned about the securities
scam and so on. It is not my purpose to relate
them. | think something concrete has to be
done and not just play gimmicks at different
times because the people are getting an idea
that these political parties and politicians
themselves are the conmen. They are the
pindadaris, the freebooters, the economic
buccaneers. So, this should be addressed. We
have a right and we want these things to be
done.

The second thing is this. All the important
issues, the right to information, the repeal of
the redundant sections of the existing Official
Secrets Act, the Lokpal Bill, electoral reforms
including the negative vote, which was a long
time back advocated by the present Chairman,
of this House, should be taken into account.
Why do we feel shy? All the institutions have
got denigrated.

A reference was made to the judiciary. The
judiciary collapsed during the Emergency. The
other day in a particular seminar both the hon.
Prime Minister and the Chief Justice of India
were present and certain comments were
made about Judiciary. The Chief Justice of
India very clearly and categorically mentioned
that all this, called judicial activism had
happened because of inertia or indifference of
the executive. This is an issue which we have
to take into account. It is pointed out that the
Constitution envisages a harmonious
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relationship between the three wings. The
way in which these institutions arc being
ignored it something very painful.

The UPSC reports used to be discussed in
this House. We do not know what happened
to them. Nothing hat happened. So far at
Zonal Councils arc concerned, the other day
the Home Minister himself said that they were
ail dead. He it trying to revive them. So far at
die Inter-State Council it concerned, some life
has been breathed into it. But what are the
results? We have yet to know. Then a
National Security Council was set up. A
number of things were promised about the
remodelled National Security Council. Many
times by the present Prime Minister from this
side of the House raised the issue. But what
has happened to the National Security
Council? We arc yet in the dark. One can go
on just like this. Sometimes, even the
credibility of statements that are made it
questionable I think there it no vision and
coordination so far at the defence policy it
concerned. I would just say a word about
administration. I think it it directionless. It it
of no use just condemning it. You can go on
breast-beating and alto criticising the
burcauracy all along. What have we done to
the Administrative Reforms Commission
Reports? What do we do to the Estimates
Committee Reports on various departments or
other reports that are submitted from time to
time? That is why wc only criticise it. My
only submission is tint. You have to be fair to
die services and then you have to be firm. If
you know how to take work from them, you
can certainly take work from them. If you
don't have any sense of direction, obviously
you cannot control them.

Now a lot has been said about ethics. I
don't want to go into all the details. But I
think it is very simple. It is not something
of metaphysics or philosophy. There arc
three simple things that are required to
be done. One is transparency in our
public conduct and behaviour. The
second it the talisman that Gandhiji gave
as the yardstick of
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decision-making—to recall to your mind the
face of the poorest of the poor. The third thing
is, do unto others what you want to be done to
you. I don't think there is anything beyond it
so far as the code of ethics is concerned. An
Ethics Committee has been set up. You may
have any kind of agenda—you also had
perspective plan and so on—unless you have
the right perspective, all those things go away
wherther it is perspective plan or a new
agenda that you work out. This is the time
when we have to decide where do we go from
here. The travails of misgovernancc from
which the people are suffering have been
identified. We have to sec to it that they are
attended to at the earliest. The moral
legitimacy must accompany and must
underline the constitutional authority. If moral
legitimacy is not there, if there is crosstalk
and if conflicting statements are made by
various constituents of the Government, then
that bumbling, that ineffectual Government
may beat luminous wings, but that will be in
vain and fruitless. That is why it is necessary
to see how we move from this kind of a
situation to a crime-free and a crime and
corruption-free and an equal and egalitarain
society.

We have to see how we can transform
'Swaraj' into 'Suraj)how we can really
transform and translate our independence into
good governance of people. There is a
phrase—good governance for a civil society'.
Phrases are so much in vogue and in use
today. I think it is very important. I would like
to say that the celebration of SO years of
Independence should not be an affair just for a
week or 10 days and then nothing comes out
of it. If we want to serve the purpose of what
we are doing, then the Golden Jubilee
celebrations should be purposeful and
perpetual, which provide a sense of fulfilment
and it should be a continuing celebration for
the people in their day-today life and also a
matter of joy for them forever. Thank you.

A dor FeTm (FERTS) W), W TS
GENEES

[RAJYA SABHA]
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THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Usually we do not take point
of order in this special session.

it Hor T (MR 1 W), H 9T &
HIEH QETQ_CE NENERSCHIREIERIRIN Wagﬁ
el -Tid |91 81 3T B | H Holve I8 PR V8l §
1 B9 A HH T 4 G YU a1 B |

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): No, he has taken his party's
time. (Interruptions) No, no, Mr. Chaturvedi
has taken his party's time.

it 3ot e (FBRT) = R, 59 a1
CARINCERGES

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): I cannot restrict them as long
as they take their party's time. He will
consume the time of other parties. I cannot
restrict him. So he is within his party's time.

st SHaR iy ;. 9gd 989 99,
IuawTee Sff | 999 Ugd ol § 39 6ed ¥
HIB! AT RI6 O a1 A G GeTds arer
P AT BT TS 8, olfh TTT § BRI PHdaan
e a8 Yol SIS, fp H A= A1 g |

HEIGY, 3MOTE! Bl oels 4 Sl BAR N
YEIS g, B A1 H IdI sgieifar sifda
HRAT § | T YR Bl AR AU qRT HHATS
DI AE B BT Ad WHG B, oAfdhd H arft
IE A el U {6 3+ afsar wu o 98 |8
B B PR IET 8 | T HA & 918 F& ST
ql g ST &1 9T 31 HST-HieT die arel
BT AT f5R YRI IMT OR 31 ST | H ST 8,
3T ST & §E-T< Bl ST 8 | 8h W,
Ta /A H 999 g Ar aiferamie | o
T B ARy, YT el 6 s d werd
fret @ TR o Sg | § IHST R -
AT, 918 §9 U&l | 919 MY A7 I Ue |
TG AT | 39 G o) GATST ga1 fareT 8,
IuawTene S, s e € 78 of S ¥R § afch
5 QR b1 &89 AW o %8 & ST qRal @)
qfiai ff e 81§ | el Hiferd gt S g,
[ENIGINRNSCICRIRISIS I A A )
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ATST I € | IR bl G = 1 T[AT8 fbar 872
g BH GHS T8l b | fba 1 a1d & | A1eARRE
P T IR gH TSl A1 o e & graraRor
3R 98 el B of {6 IO dAddd & forg
T 9gd 91 U gifre o) o 7, o §
ol AR IR 59! IuAS) e A1 § | FHTST
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ET U T G b S H STel,
T5RIER AToTTE 3R foretd & ST # wareT f
o 3TToTE BT A1 AT eI 21 1 Iarddl,
IR FATG, SAD! ITG | SABTH A 3MTSTe ]
e T W el | PR 9 42 | Y el
e I8 B W9 43 H ff e g ' o

S BT ¢ 3R 89 I9 A & aa Pl YaAdR
T e T YT B &, §A ol diR
TR ST 379 Sfig § BT Ui =Ta! foban, 98
WRHR H 32 8l I HAS H IT ARl GS& W G
=i

HEISY, 319 H U vy U= 3BT g Iy A1 A
ol dR W= drbd Pl U & W AT g
fp el fa=1 SrIved e AR S 519 F9Y
HifT BT G el I8 A T I8 SHSHT RS-
= 98 H=4 ¥ | 98 Ped o b Ud Al @
3R gERT T 2 | 98 I8 dled o, 59 U B §
T HIYOTT H AT BT AT | § Y AT &7 3%
argeRoT off 3R ot Wt B fb dltpd s U v
2 fthT SRImTer S olldd o 2 Bl gl I
T & b U ol 8 3R gERT A Al H Sl
g IRIDT I AT BT BRI BT AT | I8
g At & 6 s d Q1 o B, feT <l
fAeleR b & | I8 Wl BIcll & | WHId bl
fo o1 o= g1 8, 98 e W T BN @
PR PRAT T AR A AT I8 & b g 4
[T 47 & Uge Al IF B e U= BTa) &, 1947
& 915 Al T8I 951 1 © IR 59 § B8 W@ §
[T 47 B U, d1 § Pad FSH 9T B IR H
TE PE @I, SUGAIE off, dfewd o9 q
fEgRIM 991 99 & R ¥ 8 & §, ARSI
MR WS T4 I, T F T ol U a7 | 311
ST BT BIg Aded 39 99 B g9 J -Ta8T
T, ST STSMET I 8T AT | BIs TP TSl &Il
T, TET ITST BRAT AT, T8I S FAT 2T, T&
YT T AT, TET <97 7T o7 | fhR SHBT 92T
AT ST 2T, I8 S I, T2 3R AT ATl
o | PTs BHATAR DBl 3 AT AR ST Joles
S| 18 A1 98 < FeATaT AT, AT AT, I

eI @1 MTH ST, Sl H$h IR Hadbs &
G oY, SHP! s favary 81 S, i
S, B9 11 orsTs Bel, Fall &1, ISP daal
43 ¥ AT of o, 39 g9 Hedr aamddy |
AP ST ATeATD o7 | SHT Job Pl Hle-
BicHr, dre-Bled? WG fHE @I Soral
BRI ¥, TR H Il Bl A8 8D @ af |
a8 WERT ST DI Hal Bl el A Tl |
S 918 59 PR a7Tg, g &l S+
A1 foran & die & &7 g9l @i <1 & R
Ui AT & o P | TSI AT 37T of'$ 2
J & 9ic & &7 @I ds I, 9id |1 I I
AT | ST & b T i Ui A1 W), &1 A1
R YT A AT WA & I8 Dls B DI
el 8, FTe! @1 foram Se ofR Ui A1t dab
ST Al Y | 98 A d & olelol T8l gal
PRI | dIC AbdS H ABE DI el TS1 B
S & ST 89D DR q8l 4ol & TWHR
FAR 3R gUam 931 Iz, B S | IR I
TRERT I G Il 98 SAlba s JTIRIE § aae
ST |

T 52 W YR, 62, 67 Tb T &1 STHIT &b AT
SR T R 2, g! AN 371 89R 713 ,
SHPR 93 I8 | 89 AR 7 WaRT A (6T
3R U & IR & Sl AR $il 1) 93 8,
T foRIe g1, SD! I W THRI I ASHUT
J B T2 el 81T, <ife 899 PaT fh 9 @
$PS 90 8 8, Ial AP &b P! BT &
SITY, 7 faRTet #aT R dearT fhar S | 8re
W B | IRIG 8, Jifed 8, oSl I8 el
T8 B | B9R A9 § IR Siars ok a8 o
ST TET € | RIfP TP B AR 3R il IR
IS IE IV Al WARATD &1 Ahell &, 39 91l Bl

oT; B AP B AT Te! T S/ Ul Faid]
eI 4 MRl & ASTS Bl 19 f[e qo,
T84 A AR A pairr A <1 3fR g8 A o1 6
3R b 3TSTE BT Al A9 AN DR &b 57
qoih BT FATGN; Albeis | Al <2 DI FATE
HERCNIEIRIEISIEAS U]

Pac HEYH BT AT, T3 PIs PHIUT | GOIT a1
| 9 qHY S ART fauet 3 99§, 99y & 3
& I ANl B Al T § 16 3R I FrE
81 Y A1 I T Q7 Sfelg 89 S uret
& Al & 0 Pl g P amsll e &= & &7
BT ST fHIT SIY | T AT BEarar
DA 2 | 9T 1962 TP
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S AN T R TS U, 1967 F S F Fai H
ST®! Haal Rewe ol off iR 1977 31T~
SN fIegpd Ra|s T | {5t &1 AT 4 gemT
HRT HPHHE 8] oTl HRAT & MR 7 [l Pl AT
R AT & R T8 © |

TR, AR G & Aldaid H Bls Aa4
T3 SUafe B, A1 98 SUAfe § 1977 @ o9
g & o sl o wegd R e &
o fam i & 991 § § dYe S1e1 o Sfelt
FTefl AL MHe 1 fIeel goe ST,
TGS el ST, USHT Jalc S | 3FR
I U BH UG 8! W dAldadd Bl AR
PRI GG, ABAS Bl IR @ 99 A1
29 A€ fepd § g OGN | 98 SR A
T BT | 37151 &9 <l 9 § olfeb fegeam
e 17T B9 1 Uele Aepcll € | YD Ueb AT
T T B | 9T QI-dH IR vere fFar 7 1 59
fEg= 911 21, 79 S I8 3fed el &l | 3
fEgW™ @1 Sa1 ¥R & | U S9! s
FATHR G T AT | 59 ¥ b a1, 79 4 I8
s off, 3T 98 TR 81 715 & | Ugell Hadl IR
B GF B IBT A AT & P R el 4
BTl WS 7 T8 Al el I dpR aE@Ts,
U W PV dad S | IS g foraT
&1 AT AR Adbad o e gt &
forg, @ AT e & |

3T AT T ARG & | 31T STt & o 19
Yt I ST ol | AledR 3N a1 TN b
U 3feHl, U gIdl o I R Il ST & |l
IrSTETET § WY TBT Aba o BT AT wfhT AT
1 R a1 #1 dR% T 32 © S8 1Y Be
raT? R4 &7 I8 e wafud garm, St
o1 I8 orgelt et 9 Redgss T | |y Bis ot
QDA AHTHT b Irefrar WY fet g1 & =rern
FRAT 87 g H ®El oM g g 70
Jpgl, 80 TheT, 85 AdbsT AN &I ST 9T 8,
I 99T H oAlbd = BT BT 7 gl 3R Hde 10
Jdhel, 12 Vbel, 15 sl AN B qI9T H Tl ?

g™ &1 dArbaa o o wenfya faan
YT WY & AT R SHDI AT B ST
o Rawe 715 | 919 &9 TRAT 9 989 HRd ®
A1 9 qe B AT H RIQ, I BI 971 99
TS, D DI WINT & IET | STITBT DY WIS
T8 &Y, 1 B 91T faeeh w81 S 6 v

LRIV
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TFHR H 3R T A I $HPT RIABT Y0 §IAT ©
TG A P SIS HU-bY 5 IR 989 B Al 95
! I8 T ST | STHAHTEE Sfl, <ifh I8
Ra|dT & B Jel ), s N8l W | T8 o A7
gl FT fea ST STeRTed 781 | o o fh
TR ST X8 SIeT | R eRom g9+ o,
roTher At 997 R8T § | 97 dTel e A 89 U
T BT HITOT GAT | AT & [l & Raeh
9 981 @ ¥, $99 @Y ¥ fF &\ 5l &
RecTe T8 dleiil 984 afedT ar BRI | (FHY B
) died-died S ®8 fadT fb I8 TWAR
39 frae a1 o AgAE ® | ol o f
ATl 7 diet B e | T 78T & T 18l qlerd |
afear de B HH9 P argo(e o o faem
e @) onfe &<l € a8 feaicht & e g 1 |
Tgd 989 8! DN, IqqHTedE S 7 w0l 9
goT faam & | ifee sa &1 dg {6 &8 aral
R &9 Rawres & | 391 RaAd1a oY &8 a1 fa
o ga fare € o Rt I coxt 8 1 59
Fe4 SareT RieR gl 5 gy 2 | o ieht 57t &
M W el el off, et e |
IroTe frelt off 150 AT & SR TR fham
A F RIHR 8T 8, 391 Al dAipeia B gai
PRI T A9 R Y | e1rerre) e
drdda W A A T T8 g o1 99 IS5
T Y el | ST AT T @R ST U
&) TR % AT RT-RT 8 IET ¥ | e Haa
HRA & & e IR g & 3R Araar & R
A9 @ e & v Ue e uBe SN
ARHad BT TP M § | 3R o-ZaR A%
feATe U8Te @l ROl ddx Wied ol 3R
Tgdal ST, 319 g8 Al IT31 I I Bl Al 89 Fo
% &9 fwTery vgre &l RRT <97 912 4 omy
&I Bl fd STaR 757 Ul § | 98 | AR
GRYY IR el DI WG I8 T | Alddd | T
P 5091 ATARRE & Hih 9= e ot arg fpan
Y 98 HH g | {6l Bl 7T el
g, Pl T8I o & S R 98 T2l 81 Yal & | ST
AT RTAT 99T 8 849 3199 $Y TR SSTHR P 9T
T 1 Gl MR S AR AT JRT IR F HY
TR ISTHR 8T g1 AT8d & SI9 3T &f Bl
% =19 Y 2RI d1 3191 S8 W 2 g bei
9 &I B Ahd 31X I8 7 fha1 1 | gH AT
19 R B I {6 IR IR, U IR ST S A
gRafra foar s ff v
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T &9 AT | T I8 T T o1e ot oft s
qRad a1 oI aRads 8 @ rdr & o
R Y A GREAT T8 P AT W GaAT bRl
T 1 AT drerd & b 99 31 S, RN e S |
AR SAHIS Bl oA8< BT I & AT 8 |
EEESERINIEN SRR SIEFEIREINE
S IR-9R ST TRE 9 UP Alp UX Al
TEAT ¥ S OvE W R UP A5 W, TP I
R, < S H Wi gl & g W, e
S ¥ TS I BRI P S W, e
ST H ARt b e UR AT U qR W g
AT ST & | Wd-QfMEM, PRI, g2d1
B 1B, T, TATS $HD dN H HIS 984
AT & Hich W eI BI | HRAI Albe o Pl
e Bl I P AT 8, U &l Tl W oo
ey gRad= 811 € | Bl I gemwit o
IR P, g b, g ATl § O U b I
S & FHRT AT AT ol € | st aR
EESEEIEL

gaferg fdt o1 A agad =18l el | B
12-13 f&= T&T-99 &1 F'd 2 fob o o STt
Tl STRIAT | FEd IEd &, I8 3TUH-37+
&b g1t 8, 98 AT dierd X84 ® | Afh
Y8 B BT I § RT? TR qTbs A=l
IRad| & FaTdl TR S & § § ITorar
ISP TATS P IR H 989 HRF dIc el @,
A TP AER R dIC Foldl 27 AR 9 96 I
1T HIAT IHR 2 5 g9 AT el Sft & qarg
BU I IR Id I2 8 | M S $ qa1g gv
I W g & T 89 50 ATl H & 1Y |
SIS Y T § | 319 S 89 AN 9q a9
IIeT X8 ¥, 39 9 999 A S 91 g9, fpae
& & NI & fov a8 RverS g, '
TE HE AHd | IEH IR S ST dt
931, T8I BIRT A © | 3 SMEHT 37T
e et ® AIfhT oM SeHT Tl &I
et adT 190 AepsT 95 b 3w TN &
IREEAR SR R R TINC IS G
3R ST a<h T AP | 40 bl AN &b oR H
TAHS! P TXATS! T2l § | U IR TR Sdielrel
feeTer yamaiaE & g1 | T 3R Pel
T TN 9 W el | wd-Ed Th
oS! fowrs < | 98t U ura Y ey e o |
BT I S1 P8l [ T 2 Bl
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FHHATHL MMM A F& WIGT AT, IqA
RIS g |

I |91 H 3R F9E § $ad J1 IR WIS B
R ¥ 1 A1 8 1 Yb R TSGR &b HodI0 &
foregeryy g TeRR), Ew W9 & SN |
I 989 vl o & Fgm &1 ame,
GfTET BT MeR, ST e g Wl 8, I &R
H g 3 B, S MR P €I G FHIAd
RIST T 8 1 39 WR UfSd 18% W Sy T I |
TP IR TR 6 aR H 989 SR AlfedT o
uifeamic # Tas off | =i wEl of fF
fEgRIM 36 BRIS ANN &1 <2 8 | SFH 9 27
FRIS ATGHT Hael A 37T U TR O IR I8
g | 91 89 A4S H 39 W g4l I8! e b 59
TG S H B RIS T sl 8 o4 U
3MMEH! S BT AT &1 B IS TR [T ok~
TR PR YE1 57 IB 989 3R Te! X ol 98
Rg aedl H JHe F 'R g gY
ARIITERIT Y eI SR kAT 87 394 S
I8 EIF AR | GO @R Ueh U9t 9¢ g
g, Aol @ gfrad, feami @b gfrae,
HHARAl @ g, fenfdai # g
TITh] DET ST & b A oI d gR @,
I ©, Wil AT 2, JH TS 7l BRI,
IO 79 &R 1R IS B dR?
IS | gl W ASar? grg R i <t 4
I ST BT, 99 J I T &, 991 9 9
BT B, PR AT F AFN & g1 # Rywge Sra
PR § A I fABR MM B 3R 98 T &/
ST & | 31T ST A Yl FHIST B STl
G BT IR el RET & | STRABINGT b bl
IIHR &1 2, fBeN BI T8 & | ST Baat
B9 B BN, 3 ST T B, AT |
ST 8 | #-1 7 © 6 371 Aol A8 a1
P ge o ARY | 3T SQiD IRF e
DRAT AT & AT A oI H SRy
AT 3R ATH BT UgH el MY & | 319
BIC  Plefol § AT q18 3R Aol H o7
T | BF ST AT B e 98 UgiferaH
fIfRex 81 SITQ ST 999+ | Biersl § A=
T T AT | BIs 7 BIs Al 961 81 §, T e
TG lfe U, .(aHM)....

THE VICE-CHAIRMAN (SHRI JOHN F
FERNANDES): Mr, Mishra, you have taken
eight minutes extra. You
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have one more speaker from your party.
Please conclude. Your party has 16 minutes.
You have already taken eight minutes extra.
Please conclude.

sft SR st - wEIew,H <1 fare # AT
PRAT § | I SITH-GIPR H 3791 &< Peal g |
AfIY w9d! RN @ ge g a1ty
AfpT AT dle IR LY, 8% & dic W T |
IE A BT INT A 1942 H o T AT | §9h
7T 3= 1 St TE A ® | S Ugel e
Sft TS ST P UeER 9 i R
& 7rag o S=2 ST 9 wel i IR Biel,
Al S 7 PeT fb 3R B9 Bls SIRAT A g
FIT BRAT? I8 BT [ 3T 89 O W BV,
TH IRT BISHR ST | ST DI 59 BT Y
ffea I @ orar © 9 &R o § e
TSP TR TS BB 31 AT BT & | 319 AT
T AfRTE dre & FaTd TR S Vb AT § T8
fIfea T & | HSRY ST 89 WR 9909 § 3R
oM I® B em an IR-Rgard) €, R
ORI & | g9 < 2 5 |t | S 1S
IR B, SHDI 99 ol fer =Ry,
IF@! JRem BT IRy o g ARy |
arere % R W Seqdeid AN eI A FI R |
B S § g, $4Ts, R |t arere |
BH T | T ORT Al O 3G HRh B! TR%B
S T D! B8 BIUT TR | 3D YR &
IR | IR BH 396! 991 § WS &I 9T 1 89 7
37 &1 femgardl ®ed € 3k 9 IR-fe=gardl
®Ed 8 | B9 <fordl &) 7T § WS B 7, 89
AfRlt @ 1 § WS B 7, 981 o1 I&i T8
¥, & a1 T2 gvon o) <) off fb 33 i)
Reorder pfd 37 9 2w Afeeit & fog, &<
ST X8 8, S9! iR ®&l Reorder el a1 12
el | 9 A_T & Y@IEcl H§ HAGIR BT § 3IR”
s FAGR Bl  3idbs] & Gblad 3 | R
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0 1 BH SR T TRl B URAT |

BH I & T Heal BT &1 o9 &9 &+
THT fhaT o Y Fs AN 3 Bearee B o off
| B9 ST © o hoTraTe ol U ARSI & \are
R U9 &0 9$H W MU I @ $s AWl A
Hgaree B ol ol | AfpT w1 Ig 99 T2l & b
B8R & HIoTqR el ¥ et Rig #fex ©R oo
BIRSH, 3l TR -ui 3 Ugel, IoT HRA S 38
o @I BT Yie R W AT AT | AT 1951 H
RS BI oIdBR & MY I AT S96! 981 R fers
RO B ART T | 9 FHY Ud St & | gH
AN SN 9HY T 9 3R Tl H9A I | 99
HHY AT RIE BIA et o1 | o1 37T
T T IBM? A 1952 & §H 9 1997 Th
I S8 WX WS § | 31T §H IAToTe) dt 501
A ARE A9 S 32 € O &7 &9 gfordi &
AT TR 39 Ao § TRIRGT ¥ 989 8! BN,
VN AT R RT FSH YhHAT T BR? 3R
UHHA A8l BN Al g8 50d1 Wil RE Ud
SHIFel TR I8 A | $B Te A1 U 18
R ) 89 99 AN @Y T X 99 ST ? 3R
P8 &I W Y 1T 99 SIRAT a1 a7
MR AR W H U dl o fofy, Igaeiad] &
T @15 Fsaree T2 8RN | anft ff uE FE
AT BT {5 & AN & 79 3 AT D &
HSATET & | T8 BB ITeAd BT AT LT BT IE
a1 319 AR AT He B | B Fel IR &
UHAT gY © 3R PV el IR UHAd T8l gV © |
EICRERCIRCRIRCCI A IS R LRI K]
AT 3 MRERT S TP AIHT FHY 3R YL
dThd BT ST BRb AT I BT FHY |
AIBAH BT T8 TH &0 B 3R R 30 93 |
g3 Rl @1 sfear a9 9= o ¥ @S9

B Id! I H WS Bl SN & Al BIg A8

QIS B URS AMBS BT GIRT A&l 8 |

TE B § RAIfP AMISTD TGN b A H
5 < BHAGIR 8 | BH S¢ 91T G 81
HifP I8 TART 7 8, TARI ST Bl ga
o g8 R AT € | &9 are o ST Wi uE

G IS $ &I & A9 B B 6 8 orue
T GABR b ATIH] FHSR TR ATIDT 1 DI
FHSH BT GRS W | 3FR I8 B a1 o 1
FHedrec el Y dfdh R T8 87 a1 §

TRF I | IR ST W &1 IRA I SIQ
A1 Pl b a1 qe H Sl Bl Wl Y&l 989 & 1Y
T, ART 1 & o 31 &1 HiS araraxor 4
B9 AN AR Hel Bl [Fe-I8HR & TF PR ol |
W afe 791 ¥ Pearee Yl W= @, Ara R

ST 81 B {3 89 AN A Sl I8l UR 989 Bl
2 9% IR {7 31 =il & fla $© Tel § | 59
89 Bl 39 STeal GATG BRI <A1 18T, $O
SN
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T BT IITE |

T 0 9lcl € 3R 9l & o T &1 9t € o
P b Hol H BIUTE] Sl HBRTST &I H HI90T
A AT, YT TSR Si1 BT G AT, 971 &1
1 IET § 99 e ¥ iR 39 wed § 5w
T BT RET R | oifpT a1 g ) 1) & b &w
T S SIRIBRT BT SAfTHHI B @ & AW
315 -5 & Ugel 89 U a8 IS BRI &1
I YT fb ST |91 BT PIs TR Fe HA
9 19 99, 39 W 983 B A1y | R 98
gl =IfRT? goic U &9 U8l T8 BR...
R 7w gaferg & 9ie W& ® b &9 <ow |
P AR €, B9 Al 99T § IR IR Siidds 3™ ©
| g a2 S o I AR 39 P W
JSHX 3T AN | fpeft A &b AR Bl T A1
Sl ISTHR $B B8 QIS | ATH! 9T W)
89 BRAT AR, B ST goie b JqaTel IR,
3MIPT AfTHR & 7, TSOIHS A HHIeH
BT 3MYD! APR Te! § MY XS Te! T |
19 9 HfALT MYHT gofrold Hel <dl & a9
TP | 3R &H 379 B R H1 HHT F 18R Y
AT R Y AT 2 G I8 © T 3y wft-ely
WHR W IRY M & & WeR 3o+
PR AT BT AfAHHIT BRAT & | AfpT DI
TE HYAT? BF AT & BY I 7, e TE
PRA? AR aTen e HY uge &1 9ar faar
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4} ST ST R §, I = 1 favg § 139
THY qATd ATet TRE R 311 I HIFR o) o
5 &9 3ol T & 3iER & BH A AV ST B
ForTe o1 97 T oMTeT el BR <3 3R AT &
3} BT R o | 379 Foretar T WY Siet S
I B, 91 W JHeH I T2 8, S W JAM &
e & | 319 feiar Saer e A€ I8 A ®
I 50,51,52,57 & STHIE & oI | 31T 3FR
=TT AT b 3YIHHOT T B B Haw A @1 of
@A T Pad oG T geER e gfew
FAqof STARTENHROT &1 T 9t 7o+ 31Ty FHT
B STRAT | I8 STRTEN AT & 1?2 fohedl areap =
T F AT R SINY 99 Bl o, Iid 6 Bud
ot forr @ a8 ormrrelt ® 1 foesdt SofifRR
AET 7 T BRIG BYY H G dTell ASH =i
TR | 991 <, 9! o9 A 9 forar a1 98
JTRTeft TE B | g8 TRIT JMEH @} AT AT
BT | SIEHeRT STel AT ST SATNT, STORTE
B IAT | WIS | <9 9 AT W1 9% @
STURTY PRI e G T IR BILAT, IR A=A
YT 3RTRT T T STURTY Tl X&v | ST
& AT R Gl A € | U &1 WR & geal §
T T, U ST 96 I T 3R G F8P W
IRg AT R HOIGR & A1 98 STURTE I ST 8 |
ST B AT TURTY IR g8 DI AT Yol

o SArhca 3 ST A1 goT Bl © IR IFDI
I 9T §31 el &, U A7 3R J< BT R
& | ST 379 AT | ST Ui gl © iR
Hi 39 g9 W 3T I B M HRaAl © | d2T
<19 afcrf=er g1 SiTe A ST o g § 5 a'
Hi BT T AT BN | T §H AU beied A BC 8l
27 dldpdd H ST Bad Af¥eR &1
vy 7181, P &1 f[Aw ff € | 89 R S
B EI? B8 Wl 8¢ eI, Ade 8¢ § 3R
SIS W1 82 © | Heg 1=l Ied sl 43 §, U fa §
T H I AT AT, AR HER AT, A9 AN B
A W AT AT, TR 4 B8 1T | T Sl Aifed
T g B A & gere #30 oiR wiferamie &1
1Y & &RT-144 S FATD <2 H DI 91 |
HIT 3G 919 T BB FAE <1, b G B,
FGE Pl 6 89 B AT BT a4 8H R
DI DI ATEH IAIG T SIS BT ARPR &
P IS4 BT B I IR Q, JAE <1 BT W
SIIHR 2 1 379 ATYHR - & q188

IS B AID FaRIT TR SR 89 DI |

YR, H 379 T 1A Sff RET g AR G-I Bl
THIEd < Ta1 g % aricrensor 7 & | Afea
e 3IfIHHOT B AT | 39S g # MRy Aoy
HIATHT A& |

10 IS0 e} TITE (I8 99 :  e=dTe
SUGHTEe RIS, § SHLI $9 | H I A1
fe=at % &1 a1 Fa § | Af o waeEar &
WUl I b IGAR W B dlell 39 d8F H
ST AT~ TN AT ¥ SFUAT HITOT PRAT 2T
gl

+tMr. Vice-Chairman, Sir, since 1950, eleven

Lok Sabha elections have been held. The
Indian voters who are considrcd illiterate
exercised their franchise @ and  thereby
strengthend our

+ English translation of the original speech in
Telugu.
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democratic system in an extraordinary way.
Hon'ble member of BJP Shri Sunder Singh
Bhandari said that the regional parties are not
working for national consensus. But the fact is
that in forming the National Front the Telugu
Desam leader Hon'ble N.T. Rama Rao played
a crucial role. After him Shri Chandra Babu
Naidu, Chief Minister of Andhra Pradesh is
also working for national consensus and we
are all witness to that. During the elections
held in 1977, 1980, 1989, 1991 and 19%
people of this country exhibited wonderful
wisdom in voting.

But, we as political leaders, elected by the
people and for the people have betrayed their
trust everytimc. I was born after India got
independence and in 1977 during emergency 1
went to jail when I was a student leader.

Mahaima Gandhi launched the Quit India
movement in 1942 and in the same spirit Lok
Nayak J.P. Narayan started a new freedom
movement which resulted in the defeat of the
Congress rule. The non-Congress parties
consider themselves as national parties did
nothing but indulged in infighting and thus
betrayed the trust of the people reposed in
them. They were elected to rule for 5 years
but within 2 years they lost power.

So, what 1 want to say here is that the
people of India strengthened the democratic
system and reposed their trust and confidence
in us -but we stabbed them in the back.

In 1989, the Government led by
Vishwanath Pratap Singh promised so many
things but during IS month of their rule they
did nothing but betrayed the people. The
parties which unite on some understanding
before elections change their stand and join
hands with other parties after elections with
the sole intention of remaining in power.

'The days of politics for convictions are
gone and the days of politics for convenience
have come'. During the elections,  booth
capturing, rigging etc.

[RAJYA SABHA]
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have become common. In the forenoon Shri
Dcve Gowda was asking if there is any
member from any political party who has not
crossed the ceiling of election expenses? He
said all of us should introspect. I am much
younger than many in this House. There are
experienced people around me. I just want to
ask one question.

My daughter who is studying in 8th class
asked mc a question. That was the time when
discussions were going on regarding Shri Dcve
Gowdas' government. Her nuastiow was if
Dcve Gowda's government would fall. I said,
"Yes, it will".

She wanted to know whether Shri Ycrran
Naidu would continue to be the Minister in
that case. I told her that if the Dcve Gowda
government did not win the vote of
confidence, he could not continue as a
Minister. But very soon I was proved wrong.

SHRI S.S. AHLUWALIA (Bihar): We arc
talking about parliamentary democracy. Wc
are not talking about functioning of different
politieal parties in the country. When an hon.
Member is speaking, he should not accuse
another party. He is not a member of my party.
He cannot discuss what is happening in my
party. He should not discuss that matter. He
can discuss about his own party, Telugu
Desam. ..(Interruptions)... What is happening
in your party?

THE VICE-CHAIRMAN  (SHRI,
JOHN F. FERNANDES): Ahluwaliaji, this
is a general debate.

SHRI H. HANUMANTHAPPA: He is only
talking  about  introspection
..(Interruptions)...

SHRI S.S. AHLUWALIA: We are not
introspecting the political parties as to what
they are doing...(Interruptions)...

SHRI H. HANUMANTHAPPA:
Interpretation may be wrong.

SHRI S.S. AHLUWALIA: I know what
he was speaking. Whatever
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interpretation 1 got, I am drawing my

conclusion on that.

DR. ALLADI P. RAJKUMAR (Andhra
Pradesh): We are not getting correct
interpretation.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Dr. Rajkumar, please sit
down. I will deal

SHRI S.S. AHLUWALIA: The is not my
fault. Don't put the Maine on the Interpreter
brunt they arc not iaterpreting from your
beeause you never speak in Telugu Why nave
you chosen this time te speak in Telugu only?

it b~ 9% : 981 9 ST 9T 189 91l X
2 H ITH! THIR BT Al 3R TR $IHID A
$CRUT B & d18 $Ig O/ a1 g3 81 ford b
U & XM wdlde bl 9Id 3TS
El...(FAYH)... 3 1 a1 G 918 | H I8 e
EEFHol Al P TN P I@ M g Al
39 a1 % 39 BT H 9 for’sT &1 o 8
ST & | A ST | TR A CATHEATE I
JHIGRT A9 I8 81 | ...(aeT)....

Jstale Gl oy oo (st e o8 g 0
U ol G e B S 5 e
e o 3 Gt b o) 35530 L 3 gy
s e T el § el oleays £ 3L
I S5 S 23 S0 b S m e -l i b g0
oo odle ) oae s Ll o‘#—éﬁ‘-"-'leé;
oline ol 5 Ko et cono ot L] o 05U o

..."u«l&lu"...x&ﬁgi@,‘.&)hléj&}
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2} .G, SrEqanferd : 39 IR &A1 § O
g T8l gs olfbd S I/ I Pl
T...(qEM)... 50 7 78 BE1, 3T ol Fal
T$? U 91 € B AR . (=auE) ...

Y Rrp=x 9% : 3BT 96 SR, .(FGU™). ..
TH BN...(FG)....

Leda e gl e bl ied 0K i

..."Q‘J&‘M"...g;ryi&

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Ahluwalia*, pis ass listen.
Please one minute ...(Interruptions)
AMuwalinji, please sit down. Let me deal
with the point... (Interruptions)... Let me deal
with the point. Kindly take your seat...
(Interruptions)...Kindly take your seat....
(Interruptions).,,

DR. ALLADI P. RAJKUMAR: Mr.
Hanumanthappa, your own Member is
listening to the interpretation. No such thing
has been said by Dr. Prasad.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Dr. Alladi Rajkumar, please
sit down. Ahluwalia*, please sit down.

SHRI S.S. AHLUWALIA: If you want to
maintain the decorum of the House, you must
restrict yourself within the parameters.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES):  Ahluwalia)!, we arc
discussing about parliamentary form of
democracy. As long as the Member is
speaking on political parties registered within
the country, it is not unparliamentary. I think
that should be permitted. Dr. Prasad, please
continue. I understand that it is a wide debate,
it is a general debate...(Interruptions)...

F[ ]Translitration in Arsbk Script.
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SHRI S.S. AHLUWALIA: Mr. Vice-
Chairman, I have a small submission. You
have not understood my question. He is
talking about inner fighting in the Congress
Party. Wc arc not discussing that matter. I am
requesting the Member, wc should not
discuss that matter here.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): 1 understood that. Dr.
Prasad, please continue. I gave my ruling.

DR. Y. LAKSHMI PRASAD: No, I have
not discussed about inner fighting in the
Congress Party.

SHRI S.S. AHLUWALIA: I am not going
to discuss about Telugu Dcsam and what is
happening between Mrs. Parvati and Mr.
Naidu.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Dr. Prasad, please continue.

DR. Y. LAKSHMI PRASADIVC had to
resort to Article 356 of our constitution 105
times. In this context I would 'like to quote
what Chief Minister of Andhra Pradesh Shri
Chandra Babu Naidu said on behalf of my
party. TIRTCTSIT @1 el & §1d HRA & gAfery
d o=l d 919 PR g | BH AfGu A9 B
5041 WIS $9 e | HARN | B < M
PRl 1 W TET AT g [ AT & STER B
T T BRAT § | AT BT I BH WG 9
RENES

*Tqo] Sdel o et 1T H, 14 IR Bl
TR 7, S99 THodio o Y die faer fean
....(FG)....

SHRI S.S. AHLUWALIA: This is too
much. Sir, again, why is he talking about this
(Interruptions) What is this? Are we
discussing that here?

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Please sit down.
(Interruptions).

SHRI S.S. AHLUWALIA: This cannot be
tolerated.

SHRI SURINDER KUMAR SINGLA
(Punjab): Are we discussing the conduct

[RAJYA SABHAI
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of la* Speaker of the Lok Sabha here?
(Imtmruptions).

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Please take your seat.
...(Interruptions).

SHRI SURINDER KUMAR SING-LA:
Mr. Chairman, Sir, please do not permit him
to say the kind of things he is trying to...
(Interruptions)...

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): It is a national debate. As far
as possible, keep up the level of the debate.
(Interruptions). Dr. Prasad, let us maintain
the level of the debate high. (Interruptions).

[THE DEPUTY CHAIRMAN in the
chair].

SHRI S.S. AHLUWALIA: We can draw
what your intention is. That reflects on your

face. (Interruptions Ud 11—8' J ded & § T3
HR N Pl ATH PR I, TE O/ 9 R
TSI TSI PR & |

10 TS0 F&H} Y™ATE : STE1, 7T | H A% R
B HW T PRI ...(GUH)....

Syaufy : I3y sEqarferr St Afsy
. (SEHF)...

3 TH.U9. JEqaer™n - Ted 9 T8
BR...(HAYTH). .. Hgel BT § HSH Sl $B gl
2, frd®! o & forg...(aaum)... |

$10 a0 et yE ¢ F e A g,
ISHY B To] AT FTSHY Bl I 4

H saic e WY 8! e Ty | 98 F S aean

T ...(agM)....

THE DEPUTY CHAIRMAN: I heard him.
Please sit down, all of you. (Interruptions).
Just one second. Doctor Saheb, we arc
discussing issues which concern the nation.
(Interruptions). Who sits where in a function
organised by Parliament is not the concern of
this House. So let us not talk about it. Why do
you waste the valuable time of your party on
these issues? You may contribute on the
issues which concern the nation. You are
talking about who sits where. Is it going
to make any

*Encash Translation of the
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difference in the nations considerations.' Why
should we hurt any other Members' feelings?
Please do not do that. We arc here today to
discuss the issues which concern the nation.
Everyone from every political party is rising
above political considerations and is talking
about the issues which concern the nation, the
entire nation. Please rise above your narrow
considerations and contribute. Okay?

SHRI H. HANUMANTHAPPA: Madam,
the records may be looked into.
(Interruptions).

THE DEPUTY CHAIRMAN: | will go into the
record.

SHRI SURINDER KUMAR:
SINGLA: Madam, in fact, he has cast
aspersions on the conduct of the Speaker. The
Speaker has allotted the scat to everyone. He
has no business to talk about tKat.
(Interruptions).

THE DEPUTY CHAIRMAN: Yes. We
cannot talk about that. | will look into the
record. Don't worry.

DR. Y. LAKSHMI PRASAD: 'Sir, we arc
having a special session and in it wc arc
discussing important topics. A new and young
member as | am | simply expressed my views
and did not accuse anybody. | only put forth
those views which arc by the people outside
the Parliament House. "Based on the
Governor's report and on the advice of the
Union Government...."

THE DEPUTY CHAIRMAN: | think you are
too fast for the translator.

SMPM.

Based on the Governor's report and on the
advice on the Union Government, the
President should issue a show cause notice to
the allegedly errant State Government and
give it 7 days time for reply.

Approval of Parliament should be obtained
to the Proclamation within a period of one
month.

Approval of Parliament should be by a
majority of the total membership of each

[29 AUGUST.
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House and by a majority of not less than two-
thirds of Members of each House present and
voting.

Parliament alone may decide whether the

State Assembly is to be dissolved or is to be
kept under suspended animation.

In all normal circumstances, the President's
Rule should not exceed 6 months.

[The Vicc-Chairman (Shri  John F.
Fernandes) in the Chair]

HqEI5g, 4 Ugdl & qarn B Siar ol ©
fqeia @rell 1 & TR | &A1 Wo=dl arl |
Y &9 Adheq o S o ifT &, YR 4 3R
A Bl L. (). | G 81 $ (g
fih & STToTIE] &l SIS s | S781 Ueal & a1
F oy faeT o § | g |

3ft 3/EHE g (ORI : SUFHTIRT 3TToTTe]
P Ul ST IR B X3 ARy Srferaer # ot
=1 fom wiferamie SHhd 1= 81 <& gat =
A9 39 faaR Y@ g WSl g g | St fawy
BN WM ¢ 98 9gd 81 Aeayul § R ATId
W& 1 W qd TRl T B! FB gL 59 vy
TR I3 2, § IR 6 fF AR o far 2
39 TR 98 I¢ &1 H G Y H Wed & A
Y | 51 BH SMSIE] Bl W0 ST Bl a1
P T BARI TR STl & gfsr &
3R STl 2 1 31TeiTe} & S & S U= W)
R W & ordisl @t erered ok afeem ford
8Y ¥ &R R Wia & WY gAR wdcHdn
RRINIECEIRI

TG 2T I Pls Thad T 14T, 98 I
TelHd Y&l &,

T8 ST BT ST BT AT 781, g S Al
S-SR 1

o @ @ SEie wered €, 9fere fag
I TGN HAIAT BT 3T H qefee A (a1
sTgiorfel AT BT § 3R MeTal & a8 Wt
9 I DI, T NI Pl RIS 3@ b {0 59
< P THA M & g - R
HETgHNI 1 AR By a1 {9 i 5 it
&, ST § srgiorfer offa Far g | -
BAR S @] AR 3T f9aT 8, S
afT 3MeR 3R W & &Y WiaeT 2 98 §
TEET #R IET § | H qHeT g % 98 IR faT
&1 11 4 81 38T 8, 98 984
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B HE@qul ¥ | 98 91 g9 oy oian-Siar &1
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2 IR s H 31 I 78T & o 3T 39RT At a

AT BT ATRY, SMH-AT BT AT BT AR,
T 7 T 3R B9 T | 39 WX -
IR & &1 a1 91 1R | T BN
Taferat &Y, R EART BT <@, S0 'H
%1 TRE W GUR BR A ©, ISP (oY AT
BT TRV | 3R $9 W& & AgH 9§ 39
13l P GRT R 89 $B [Mbldl IR 1 $B
AAIHD 9Tl & $9 TS b ATH T YR 6l
I TR A BT URAT A1 § Fs1a1 § (5 I8
efddr 8RN, A%ardr BN | T8 9@ AT
qIfeIRiest SHIhH! &1 HaTd © , § T8Il §
o Wt AR W i) e § ey o faeg 8,
TS ges o wed 7, st g R #ed &
P Efie W 9 W TS! IR Pls SR B A
# e g fd 98 WRA @1 dlbdd g SR
BHRI Aldbcs Ahal 4l T8T 99 § FHer § &
I GATs ©U A The W B W& T | P
TRIW AR oAlbas & AW & | 3T 84
Hheq BT AR b AR 1 oriifad waref
2, BAR S o waref & SHY SShN 3R &H
RIS @Y a1 g8 [1tg {8 & forg Rrorif
BT | HFEA-HAO & U oI BT,
IS -HeATo & g IroTifer B | gH gden
Ifh P HWR FANT 3R AN & HIR I
BTV R HFG-HedT0T XGAT ARy | Jet
TAhHed gH 31 & o BT A1fR v |

HIAR, 3MSIET & 99T 31 e8! avg 4
ST ® T <97 § ofihea &) e &1 R
IR TR WAL B IG1aT § 89 - I HEl
ﬁ;_

“BH WRA & AN, R Bl T Tl
Y -qH~ FETSrarel g9 fRue
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SHRI C. SWAM1NATHAN (Tamil Nadu): Mr.
Vicc-Chairman, Sir, | am thankful to you for
giving me the time. The Session is very unusual
in the sense that we have never held a similar
Session during the last fifty years. Before this
special Session, there had been a discussion
as to what kind of a Session we should
convene. A decision was originally taken and
discussed at the Lok Sabha level, and
simultaneously in the Rajya Sabha also we
discussed about the significance of the special
Session. During that time we wanted to know
about the kind of discussions we would have,
whether a common discussion or an overall
perception, as has been done in Lok Sabha, or
to take up individual subjects and discuss. Sir, it
was decided that individual subjects would be
discussed. The difference would be that in the
normal Session the Ministers would be there
and the Members also would be there. There
will be the Government business and the
Private Members business. Time will be
allocated as per party lines and the party
leaders will
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speak and then the hon. Members will reflect
the opinion of the Party. But, during this
session, it was decided that everybody will
speak as a Member, and Minister, because he
happens to be a Member of this House, can
also speak as a Member. That was the
decision—ministers not representing the
Government, not replying for the Government
and not giving certain ideas about the
Government. That was the decision we have
taken. Accordingly, during the last two or three
days, we have been discussing as Members of
the House, not as Members of a Political 'party.
| wanted to make it dear. Why | am saying this
is, some of the points | may say—most of the
points arc being discussed by the hon.
Members—called for introspection because we
arc speaking above parly affiliations, as to what
is good for the country. There is an adage, in
our country it is—'there may be many lamps but
there is only one light. Everybody may be
carrying a lamp. Every political party, including
my political parly, 1 belong to AIADMK, carries
a lamp for the people to sec, another party may
be the Congress or may be the Bharatiya
Janata Party or may be the DMK or whatever
party one may belong to, carries a lamp- to
show the way for the people Even though we
carry different lamps with altogether different
shapes, every lamp has got a light. The
purpose of the lamp is to show the way for the
people in attaining a particular goal.

The other point is, if we wanted to go to a
particular place, then there may be many paths
to that particular place. Suppose | wanted to
come to Delhi; | can come from Madras,
somebody can come from Lucknow, somebody
can come from some part of Himachal Pradesh
and many other places. Even from a same
place, we have many modes to come—one can
come by plane, somebody can come by train
and somebody can come in any other way—but
the ultimate goal which we arc trying to attain is
one. That is the on r pose. In this
parliamentary
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democracy, whatever we are practising,
whatever business the political parties are
doing is only for taking the people of the
country towards a common goal. That is the
common purpose for which we arc all here. It
was decided that the purpose for which we
will meet here will not be contradictory but
will be complementary. We will all sit here and
try to find a common goal, common purpose
and will not conflict with each other. Shri
Ghulam Nabi Azad, when he was speaking,
made a point that whatever party we may
belong  to—intra-party ~ or  inter-party
relationship—he  felt and he  was
unhappy. The party to which you belong will
create a lot of rivalries in the opposition
parties. You are not having many friends in
many parties. That is the kind of message he
gave when he spoke. The point is, in a
parliamentary democracy, a rival is one who is
trying to attain. The same goal as you wanted
to attain. The goal of every political party,
every person, is to attain power. I belong to a
particular pasty, I try to attain power.
Naturally, people within the same party also
wanted to attain the Chair. The opposition
party also wasted the Chair and power. There
is a lot of rivalry going on in political parties.
The purpose of power in intra-party or inter-
party is for the purpose of achieving a common
goal. The common goal for the country is what
we have to see what we have seen over the last
fifty years and what we are contemplating
now at the present moment is, all the people
of India should be very happy, all the peopfi?
of India should have economic prosperity, also
have meaningful living conditions for
themselves. That is the only common
purpose. To attain the goal of prosperity, to
attain  the goal of good living
conditions in this country, we should,
have a true parliamentary democracy. This
is the common goal for which all of us are
striving together. This is the way through
which we are trying to take them through the
parliamentary method. Ultimately we have to
see, whether in all these fifty years of our
independence, we
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have attained this common goal. That should
be the vision. What should be the vision in
another fifty years—vision for 2047—is
different. Somebody asked me, "What for is
that session?" I told him, "It

is for Vision India 2047." What is 'Vision
India — 2047"? Fifty years hence, what kind
of an India do I visualise? Fifty years hence,
what I want India to be like? I want India to be
a prosperous and rich country, where the
people arc very happy. In this connection, I
want to give you an example where you find
that, cynicism has gone too far. I would like to
bring to your notice this particular anecdote.
Though this does not end well, though it gives
a negative reflection, it still conveys a
message. The message is this.

This is what has been said in an article
published on the occasion of the celebrations
of fifty years at our Independence. The
anecdote goes like this. An American went to
Ood and asked God as to how many years
hence there would be a prosperous and
glorious America. The God told him that it
would be another fifty years when Acre would
be a glorious and prosperous America. Then
the American started weeping. He was already
fifty years old. He said: "When America
attains that glory and prosperity, I would not
be alive'. He started weeping. Then, a Russian
came to God and asked God: 'How many
years" hence there would be a glorious and
prosperous Russia?. The God told him: 'In
another twenty-five years, you will have a
glorious and prosperous Russia'. But the
Russian started weeping. He said: '1 am
already seventy-five years old; when Russia
becomes prosperous, when Russia attains that
glory, I will not be alive to see that glory and
prosperity, when Russia would be very rich,
very popular and very powerful'. Then, an
Indian came and he asked God: 'How many
years hence India would be the most
prosperous and the most glorious country?'.
On hearing thk, the God started weeping.
Instead of the man weeping, the God started
weeping. The
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message is clear. Though it sounds cynical,
the message of the press is that even after
hundreds of years, India would not have a
glorious future, the way things are going on
at the present moment of time. This is the
kind of feeling expressed.

Now, Sir, I may not share that kind of a
view. But the message is clear. It only
shows how the press and the people are
feeling. It seems, there is a sense of
dejection which has come into the minds of
the people. The people feel that
whatever steps we have taken all through
these fifty years has not taken us
anywhere. It was said by the former
Prime Minister, hon. Dcve Gowdaji, that,
India had achieved many things: many
important things have been done; mete
have been many sueeesses. I abo share
his view. But then, the overall feeling is
that the people of the country arc not
satisfied. The people of the country are
not happy.

When India attained Independence, we
had 35 crores of people. Today, we have
nearly 35 crores of people living below the
poverty line. Nearly seventy per cent of our
people are illiterate. It has been said that
literacy means, somebody knowing how to
read and write. If somebody knows how to
read and write, he is considered as a literate.
But Sir, merely knowing how to read and
write is
not literacy. I remember in those days, in
the British days, literacy meant that a
person should have passed ESLC; this is
how it was called those days. If
I somebody had studied up to the III Form,
he was supposed to be a literate. On that
basis, in today's situation, a person would be
a literate if he had had education up to the
Tenth Standard. If you take it on that basis,
if you consider that as a standard today,
nearly 80-90 per cent of India's population
may not be educated. This is the present
condition, this is the present state of affairs,
in the country.

Therefore, the people are not happy. The
people are poor. The people are not
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having enough of all their nc remit ics. But we
arc talking of democracy. The people arc not
happy. They are rt vowing. Unfortunately, I
have to my that mete a revolt going on
throughout the country, though you may not
share mat view.

Sir, when I am talking of revolt, there is
one instance, the instance of Rusala, which
comes to my mind. Now, people think that
when there is stability in the country, there
would not be any problem. We have seen
many countries which have been very stable.
We thought that Russia was going to be very
stable. In the morning, I think, Mr. Gurudas
Dm Gupta was talking about the former
Soviet Union, about Russia, when they had
democracy, m the form of DUMA, five years
before the Revolution. He was talking about
that. Though I have some views on that, I do
not want to mention it now. But the point is
this. The people of that democracy, or,
whatever k was, were not happay. Nobody
ever thought that there would be a
Revolution. But we know what happened in
the Russia of those times, in the Czarist
Russia. People thought at that time that there
was a Constitution, there was a Parliament,
and, therefore, it was thought mat Russia
would be a very stable country. The Nicholas
and Catherine were ruling the roost and the
country was very, very prosperous. The
country was very rich, excepting that they
were defeated in war. But suddenly, one day,
when the Revolution came, when the
Communist Revolution came, the whole thing
collapsed. Nobdoy expected the collapse of
the Czarist regime.

Then, Gorbachev came. Hie announced
Perestroika and Glasnn.it. He wanted to
reform Russia. Russia had a particular kind of
movement under socialism or communism or
Marxism, whatever you may call it. Now
"Socialism is a word which has lost its
meaning. Like rubber, it has become so
elastic that you can stretch it from any side. It
has been said that the socialism which our
Constitution propounds is a kind of
welfarism.
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According to Marxism, socialism means that
the means of production, distribution and
exchange should not be in the hands of private
sector. That was the original socialism. It is
Marxism which said that one day the whole
capitKst system would collapse. It also said
that one day there would be the withering
away of the stale These are old definitions **f
socialism or Marxism or communism. But the
socialism that was practised in Russia at one
time, has now been changed. In the Chinese
version also, the Market socialism which they
are practising now, socialism has lost its
meaning. Gorbachev wanted to change Russia.
He came up with Glasnost and Favestroika.
Nobody, including Gorbachev, expected that
the country would collapse and disintegrate.
There had been a lot of distentions internally.
There had been a lot of disappointment
internally. The people had not been very
happy. The people had been suffering because
there had been no momentum of growth in that
country over a period of time. Even though it
was said that the people could purchase things
for very little money, things were not
available, even though money was available.
That was the situation. That is why, suddenly
the country broke up. In the vast Soviet Union
linguistic minorities had their own ethnic
places. The people of the whole country were
taught highly about Lenin. That mighty Soviet
Union collapsed on a particular day. Why I am
warning this is that there could be a collapse
of a country.

Somebody talked about it the other day. 1
think this morning also they were saying that
India which is a stable country, might be in
difficulties after a period of time I am sorry to
say this in Parliament. But, then, the point is
that wc have to squarely face the situation.
We have a situation in which people an poor
and poverty-ridden. People do not have a
square meal to eat. Enough hospitals arc not
there to look after the health of the people.
Actually SO to SO per cent of our people an
tUsterastt.
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Mure and more number of people are getting
unemployed.

Not only this, but resistance is coming to
the democratic movement in this country.
You find terrorism everywhere. Terrorism is a
symbol of the people's opposition to the very
democratic principles which wc are talking
about here. Terrorism means a feeling that the
parliamentary democracy will not carry us
anywhere. That is the main purpose for which
terrorism starts.

There arc Naxalites in Andhra Pradesh.
Many of our friends from Andhra Pradesh
may vouchsafe for it. Wc have got Naxalites
in many parts of Andhra Pradesh. Nearly
three districts arc under the very control of
the Naxalitc movement. It is a terrorist
movement. It s anti-parliamentary
democracy.

It is the same thing in many places in the
North-East. I had been to the North-East
recently. There are terrorist groups in Assam,
Manipur, Meghalaya and Nagaland. There
are terrorist groups in other places also. They
are in Kashmir and Punjab.

Recently, Sir, there was a bomb-explosion
in Tamil Nadu also. I am not mentioning
about any Government disparagingly because
I find here a hon. Minister and a hon.
Member from the party in power in Tamil
Nadu. It is not my intention to disparage it.
But we found that there was a bomb-blast
recently even in Tamil Nadu which is
considered to be the most peaceful place in
India. The bomb-blast waa done by a militant
and terrorist group which wants to change the
whole country by means of violence. This is
what is happening.

Why is there this violence which the
Government is not able to put an and to? It is
because the people are getting disenchanted.
This is an important point which wc have to
take note of.

Another important point is that if this goes
on, naturally, the country whiek has many
ethnic groups combined together,
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I warn to say.

The most important point it that the people
have been looking forward to the Government
to control terrorism. Unfortunately, we have
teen over a period of time that the
Goverament is not capable of meeting the
terrorism because the Government it an
institution of violence. Lenin said: "State it an
institution of violence."* Governments control
the common people by meant of power and
by meant of violence, because they posses it.
But. nowadays, it it not only the Government
which can provide violence, even jKty very
small groups can inflict violence on anybody,
beeause arms arc available everywhere. With
money they can be purchased. So, small
groups can challenge a Government, which
they could not do previously. So, violence hat
come to these people. How do they get
money? They get it by extortions. They say,
"your life and properly it not safe.". They are
doing to in Sri Lanka, they are doing so in
Kashmir and tome time back, they were doing
so in Punjab. They try to abduct somebody,
if.they want money. It even happened in
Delhi the other day. They have to give
money. Otherwise their life it not safe. So, I
personally feel that in these conditions of
terrorist violence, the Government finds it
difficult. Its position is not a very happy one.
Unless we improve the infrastructure for the
people, it will be difficult to control the whole
structure.

Sir, I have dilated on the first two points. I
would be very brief on other points.

One is that in the preseat political system,
power it corrupting the whole system. That
has already been said. It is because most of
the people, who come for politics nowadays,
come for power. They come for power to
earn money. Some time back a legislator
came to me and told me that he belonged to a
particular political party. Another man was
opposing him. Because of that he could not
earn money. He told me that he had joined
politics to earn money. He asked me to
negotiate with that man, to
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that he docs not oppose him and that he
continues earning money. In early days, it
was very difficult to get people to politics.
Nowadays, even if you go to a small place,
there are hundreds of people eueucing for
joining pontics. They want to join, not for the
purpose of contributing something to she
nation. It is only for the purpose of earning
money. Because many people cannot earn
money and they come to politics. So, politics
hat become a profession, where you get
power or you try to know people from whom
you get money.

Sir, how does corruption come in? It comet
in because the Government hat got such a vatt
amount of money. Whoever becomes a
Minister, can cam any amount of money.
When Rajaji waa there, somebody asked him:
How can corruption be put down. He replied
that it was very difficult to pat down
corruption. It is like the head of a demon.
You cut off one head, and another head crops
up It is like the head of the Havana: So,
patting down corruption it not an easy joke.
You put down corruption of one form, it will
come up in another form. It will come up in
different shapes. Rajaji said, the only way to
take on corruption is to take off the power of
benefit from the Government. During the
permit and quota raj, I wanted to construct a
house. So, I went to Tahtiuar's office.
Natural? when I have to get cement through
the quota system, I had to pay money. One
can say we should give power to the
Government to prosecute the people who do
wrong things. But, ultimately, the human
nature it such that when you give power to
prosecute somebody, that power is not used
for the benefit of the people but for one's own
benefit. The more the power you give to an
officer, the more he will use it for hit own
benefit.

Another problem it that the Government
hat become a legacy. At we have taken all the
money to the Government, by taxation it can
build up a big business. It can give
permission to a
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man to earn a lot of money. When this kind
of power it given to the Ministers naturally
business people and traders wanting to earn
money will give Mm the money so that
they themselves are able to earn money.
Then, they want to make money because
they give them money. So, that is now they
will make money. Ultimately the flow of
black money starts from the election
system under which  parliamentary
democracy has been planned. As the origin
of the Ganga is from the Gangotri, the
origin of Mack money is from the time of
holding elections. Frankly speaking unless
I have money, I cannot contest Lok Sabha
elections. The other day somebody asked
me, Are you coming back to Rajya Sabha
because you are due to retire shortly?" I
told Mm, I cannot, bacaiias my party has
lost in Assembly eleetions. We don't have
enough MLAs to send me back to Rajya
Sabha. Even if my leader asks me to file
the nomination papers, I may not be able to
come back because our party do not have
enough MLAs." Then, he asked me, "Are
you going to contest Lok Sabha elections?"
I told him, "I don't have the money." He
asked me, "How long have you been in
politics?" I told him, For 30 years, I have
been in politics." He asked me, "Then,
what were you doing all the time?" I was
shocked. I have been in pontics for the past
30 years and I do not have money to
contest Lok Sabha election and that is why
he was surprised. To contest an election to
the parliamentary scat, a candidate needs
Rs. 50 lakhs; and to contest an election to
the Assembly seat, a candidate needs Rs.
30 lakhs. Elections are going to be held
soon. I know that the people in the
Government and Members in the Treasury
Benches may not like it. In Tamil Nadu,
there is a Government which I hope will
continue for another three or four years.
How can I contest an election to the
parliamentary seat when I cannot afford Rs.
50 lakhs. My earning is Rs. 1,500 by salary
and from DA. It is not possible. Unless a
political party gives me that kind of money
I cannot contest the election.
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Even political parlies do not give full money
to the candidates. They give only a part of
the election expenditure. Even if a political
party is rich, they do not give full money.
They may give Rs. 5 lakhs or Rs. 10 lakhs.
The candidate has to spend the remaiging
part of the morey on his own. Unless a
person cams money in pontics, he cannot
contest Lok Sahha election or Assembly
eleetion. Unless a person contest eleetions to
the Lok Sahha-or to me Assembly, he may
not become a Member of Parliament or an
MLA, he may not get power. It is something
like a philosopher's stone. There is a story of
a philosopher's stone. If a philosopher's
stone touches an iron or a stone, it turns into
gold. So, when you become a Member of
Parliament, you get power. When you touch
the people, you get money with that money,
again you contest elections and become a
Member of Parliament, you get power.
When you touch the people, you get the
money again. It rotates, it revolves. If the
circuit is broken, you cannot earn money or
power. If you are not in politics, yon don't
make money. The circuit is broken. Then
you are down and out. That is the position of
the politics of today. With the kind of party
politics and corruption, how arc you going to
manage? Sir, the difficulty is criminalkation
of politics and black money arc very severe.
Unless politicians have criminals, unless he
has brokers, he will not be able to operate.
One should have an agent. Politician should
have somebody to work for him. So, these
are all the conditions.

Finally, I want to say that political party
system is in a disarray. There is no
accountability for political parties. Money is
being collected by political parties either
directly or indirectly by fair or foul means.
This is not being audited. I am not accusing
any particular political party. Political party
is the basic structure of our Constitution, the
basic structure of our political democracy. A
political party is now acquiring crores and
crores of rupees, most of the political.,
parties have got a large amount of
money either
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directly or indirectly but their accounts are
not being audited officially. There is no
auditing of accounts of any political party by
the C&AG. If that is the basic structure, why
can't we have a regular auditing of accounts
of political parties and publish them in the
newspapers as is being done in other
countries so that people can know how
much money a

political party is acquiring and from where
they got it and to whom they gave it. If you
don't have that, then, the very

structure is wrong.

There is no constitution for a political
party. India is having a Constitution. Each
political party also should have a
Constitution. If there is a Constitution for
every political party, members can decide
which worker should become a district
secretary, which worker should become a
state president. Now it is happening without
any kiad of Constitution within the party. A
Constitution should be made mandatory for
every political party by the Election
Commission. The Election Commission
should see to it that the whole process is gone
through in a proper manner. Otherwise, what
happens it it becomes a dynasty. This dynasty
system is not existing in one party, it is in
every party. If somebody's party becomes a
dynasty, the other party criticises it. Naturally,
the other party also becomes a dynasty. So,
the power of the political party is passed on
from the father to the son and then from the
son to the grandson. This is going on because
nobody can guestion the leader. In those days
we used to say in Tamil.

"Andan, Adimai"

'There is a man who rules and the other
man is a slave.'

6.00 P.M.

In a political system, there is a person who
rules and the other persons are slaves. You
cannot question him. Suppose you are in an
industry and somebody throws you out. Then
you can
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go to the court. You can seek natural justice.
In a political party, you cannot go to the
court. If somebody is thrown out of a political
party, can he go to the court and ask for
natural justice? There is no natural justice
there. So, I personally feel there should be a
constitution for political parties and it should
also be manned by the Election Commission.

Finally, coming to India and future
governments, I personally feel that India is
going through a phase of crisis in government
formation at the all-India level. Somebody
was talking about all-India parties,
centralised, national parties. It is a funny
situation. The national party, the Congress
party, and the bigwigs of the Congress party
arc sitting with a small party like mine. I am a
State parly man.

AN HON. MEMBER: You are also an
all-India party.

SHRI G. SWAMINATHAN:
Sometimes, by name a party may be aU-India.
We called it an ail-India party because we
were afraid in those days when the Congress
party wanted to baa the Dravidian parties for
being State parties. Our leader M.G.R. thought
that some time, some day, if we were against
the Congress party, then they might
completely ban the party. At that time, they
were saying that State parties should be
banned. He wanted ours to be an all-India
party having an MLA in Bangalore and all
that because if anything happened, you could
ban only the State party. That was the position
when the Dravidian parties were threatened by
die Congress party. Those were the days when
you were not having a sweet face as you are
now having with us. Those were days when
you showed a face of which you wanted us to
be afraid. That was the problem. Now the
position is, the national parties, the Congress
party—also, I do not find any of the hon. BJP
Members...

PROF. RAM BAKHSH SINGH
VARMA: (Uttar Pradesh): We are here.
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SHRI G. SWAMINATHAN: The
State parties were witnessing all of you
occupying great positons in the Centre.
Now it is getting reversed. What it
happening? In Tamil, there is a proverb,
"Aanaikkoru Kaalam Vandaai
Poonaikkoru Kaalam Varum®". It means, if
there is a time for the elephant, there will
also be a time for the cat. In those days, we
use to sec the august faces of the great
ministers of the Congress party and
sometimes the ministers of the UP
Nowadays, the national party leaders who
were very great arc now looking at the
faces of the ministers of Stale parties. They
arc in the Opposition sitting with us. We
are happy about it because the time has
changed. But one Mag | want to tell you.
They think that this a pausing phase. |
strictly tell you, this is not a pausing phase.
Don't be under that illusion. Stale parties are
getting more and more power, getting more
and more centralised. Now the State parties
are asserting. Every State party now wants to
have certain seats or certain offices, this and
that incentive. Unless you have a combination
with the Stole parties, the national parties
cannot exist. It happsaed to the Congress
party. Some time ago, when they wanted a
State party, they had an alliance with the
DMK party; may had an alliance with the
ADMK' party; they had an alliance with
other parties.

(The Deputy Chairman in the Chair)

When you are not able to get ful seats by
your own party, you have an alienee with
the State party and try to came to power.
So also the BJP now. They are also trying
to have parties in the States. They have a
party in Uttar Pradesh the Mayawati
Government. They have a party, the Shiv
Sena, in Bombay. Then there is the TDP.
The leader of TDP party was also found
with the hon. leader Advaniji the other day.
That means the national parties are going
after the State parties for getting power at
the Centre. One dung they forget.
They'want to ride on a State party. Now,
Stole parties are trying to ride on the
national parties. Itis
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becoming very difficult for them. In Uttar
Pradesh now, who is riding on whom is not
known. At some places you say that the
national party will come to your help to form
the Central Government. Now, State parties
are saying that without them you cannot come
to power. Now they arc becoming assertive.
The days of the national parties
bamboozling the State parlies are gone. The
State parties have started bamboozling the
Central parties. | would conclude by saying
only one thing. Mr. Kanshiram—I| am not
enamoured of that gentleman—said one
dung. "I make and break alliances for my
own purpose of coming to power". This is
what be said. The point is, absences are
made not for the purpose of making you come
to power, but to make him come to power.
That is the main point. Now, it is this
decentralised power which is going to be
devolved by the Centre on the
Panchayats. People are getting restive. So,
the power will not be aggregated in the
Centre. We arc going to have coalition for
a long number of years. We arc not going to
have a centralised party in power, a national
party in power. The whole process is
becoming different.

Finally, my hon. friend wants me to make
a reference in respect of pension to the
freedom fighters. Many freedom fighters in
Tamil Nadu and the where are very, very
old SO years old, 90 years old, almost on
the deem had. The authorities are asking
them to produce certificates regarding their
impramnnirt and all that. That is a very
difficult dung for them to do. They never
knew that in a free India, to get pension,
duty should have these certificates Many
people are known to us and they have
really suffered. But duty could not produce
any certificate about their impriaonmrnt.
Their number is very small. | request Use
Government that on the basis of
authenticity of their imprisonment, they should
be given more pension. Even if you pay
them pension at the enhanced rate, it will
be for a few years or for a few months, in
certain cases. They are a vanishing tribe. |
am thankful to the
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Vicc-Chairman, and now to the Deputy
Chairman, for having given me time.

ANNOUNCEMENT REGARDING
EXTENSION OF THE SPECIAL
SITTINGS OF THE HOUSE FOR-TWO
MORE DAYS ON 30.8.1997 AND 1.9.97.

THE DEPUTY CHAIRMAN: Before I call
Prof. Ram Kapse, I must announce in the
House to the benefit of the Members that a
meeting took place in the Chamber of the hon.
Chairman and the Chairman and the leaders
thought that as we have a very long list of
speakers who have not made their valuable
contribution, it was decided that we will have
the House tomorrow and on Monday as well.
But that docs not mean that those who are
going to speak after this, have got a freedom
to speak as much as they like because we
have to accommodate all those who arc
already listed. I have a very, very large
number of speakers. I think we have about 55
speakers who were registered. Now, I am
going to call Prof. Ram Kapse. His name is at
serial number 12. So, you can imagine. Please
comply with the request of the Chair to be
very brief.

DISCUSSION ON PARLIAMENTARY
DEMOCRACY (Contd.)

PROF. RAM KAPSE (Maharashtra):
Madam Deputy Chairman, I was listening to
Mr. Swaminathan's speech and I thought that
I may not agree with a part of his speech.
Most of the suggestions made by him are well
taken. But, at the same time, whatever he
spoke about terrorism, I have a feeling that in
spite of some spots here and there, our
democratic set up is going to survive. It has
survived during the last fifty years and it is
going to survive in the next fifty years. That
is my contention. There are naxalite areas in
the North-East. But that docs not mean that
people are up in revolt against the
Government. That is my opinion. But I will
speak at length on that subject afterwards.
Firstly, there are
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some achievements about which we
should be proud of. The first
achievement is about the periodical
elections. Though Mr. Janeshwar Misra
spoke at length on those general elections
and said that there were changes in 1971,,
in 1977 and in 1984, he was critical of the a

behaviour of the people in those
elections. I don't agree with the words .
lehar ka rog used by Mr. Janeshwar

Misra. In 1971 the nation was proud of
the then Prime Minister and the people
voted for her party. In 1977 the people
got agitated over the Emergency and they
replied to it unequivocally and in 1984
the sorrow of the nation was reflected in
the elections. We should not identify
these elections with lehar-ka-rog in this

manner. Anyway,

castcism,
communalism, money and muscle power,
everything took a back-seat in those
elections. Those elections must be

remembered for the total agitation which was
there in the minds of the people. These are
some of the achievements. The way in which
we fought the Emergency was an
achievement. That was a democratic
achievement. So, I have a ; feeling that we
have achieved many 'things. Many
achievements have been listed in the last
three or four days. So, I need not repeat
them. Whatever wc have been able to
achieve, wc should be happy about it and we
should be proud of it. But, at the same time,
there are many pitfalls. Speeches were made
at length on them also. I would like to ask
one question. Is there any alternative which
wc arc going to choose? There is no
alternative. As far as democracy is
concerned, there is no alternative which India
can think of. The people at large in India arc
always in a mood to work for democracy.
There is no other alternative which we can
think of in the given circumstances. Wc may
not be happy. As far as democracy is
concerned, if there are pitfalls, we should get
rid of them and the reply to such pitfalls is to
have more democracy and not any other
alternative. There is one possibility We may
go in for a presidential form of



